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LEGISLATIVE ASSEMBLY.

Friday, 16th February, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

MEMBER SWORN:

Mr. A. V. V. Aiyar, C.I.LE.,, M.L.A. (Finance Department: Nominated
Official).

QUESTIONS AND ANSWERS.

PETROI. CHARGES.

352. *Mr. R. A. Spence: Are Government aware that there is wide-
spread discontent at the high charge for petrol levied by the Companies
controlling the oil fields of India and Burma and that India is not receiving
any benefit as she ought to do from what may be termed a local industry
of her own products?

The Honourable Mr. O. A. Iunes: The attention of Government has
been drawn to statements to this effect in the public press.

BurMa O1L CoMPANIES’ CHARGES FOR PETROL.

853. *Mr. R. A. Spence: Are Government aware that the retail sale
price of Burma petrol in England is only two shillings per gallon, equal to
24 annas currency, whereas in Bombay the price is 82 annas and in Calcutta
30 annas per gallon and that, even allowing for the special War tax of six
annas, the Oil Companies in Burma obtain more for their petrol from
the India public than from foreign export in spite of heavy freight charges
to Europe?

The Honourable Mr. O. A. Innes: The prices are believed to be as
stated.

Sir Montagu Webb: Arising out of that answer, Sir, may I ask if Gov-
ernment contemplate taking any steps to secure to consumers in India the

full benefits which may be expected reasonably to arise from the existence
of local oil-fiel8g ?

The Honourable Mr. O. A. Innes: May I ask what steps the Honour-
able Member contemplates?

. ReTarL. FRICE oF PETROL.
354. *Mr. R. A. Spence: Will Government state the approximate retail
price of petrol to the public in India and Burma for each year from 1916
R .

» (2341) A
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to 1922, and what reduction, if any, has been allowed on Government
purchases?

The Honourable Mr. C. A. Irpes: The present retail price of petrol is
i-14 per gallon in Calcutta and from 1-10 to 1-12 in Rangoon. Informa-
tion as to prices in preceding years is not available. Petrol supplied direct
to the military authorities is exempt from the usual excise duty, but no
reduction in price is allowed by oil companies on such purchases.

Dr. H. S. Gour: May I ask the Honourable Member what is the cost
price of petrol in India?

The Honourable Mr. O. A. Innes: I have no information on that point.

Mr. K. B. L. Agnihotri: What is the price of petrol per gallon in Delhi?
L)
The Honourable Mr. C. A. Innes: I do not know, Sir.
’ [

ImporT OoF BunMa PETROL INTO INDIA.

355. *Mr. R. A. Spence: What has been the import in gallons of
Burma petrol into India during the first 9 months of the fiscal year 1922-23,
and the export to other countries over a like period?

The Honourable Mr. O. A, Innes: Returns of coastal trade are not
published monthly and therefore figures showing the quantity of petrol
imported from Burma into India during the first 9 months of the current
fiscal year are mnot readily available. The export from Burma te other
countries during the same period amounted to 12,872 thousand gallons.

PETROL IMPORTATION.

856. *Mr. R. A. Spence: Is any petrol other than from Burma imported

into British India and if so. what was the quantity in gallons for the year
1921-22?

The Honourable Mr. 0. A. Innes: Small quantities of petrol are imported
into British. India from foreign countries such as the United Kingdom,
Ceylon, Straits Seftlements and the United States of America. Such
imports amounted to 1,348 gallons in 1921-22,

Sir Montagu Webb: Does Government recognise, in view of this reply,
that there obviously exists a combination to maintain prices in India at an
artificially high level?

The Honourable Mr. 0. A. Innes: No, Sir,

War Tax oN PETROL.

857. *Mr. R. A. Spence: (1) What was the amount of revenue realized
from the War tax of six annas per gallon on petrol.during”the fiscal year
1921-22 and the quantity in gallons exported to other countries ?

(2) Now that the War has been officially declared to have ended, has
Government considered the expediency of removing this special War tax
and in place thereof levying a reduced excise duty on all petrol produced
in India and Burma both for export and local consumption which, while

. ' .
- d ]
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not necessarily reducing the revenue, should have the effect of reducing the
sale price in India and Burma and thereby assisting the expansion of
motor transport?

The Honourable Mr. C. A, Innes: (1) The excise duty levied on petrol
during the fiscal year 1921-22, amounted to Rs. 693 lakhs. The quantity
of petrol exported to other countries during the same period amounted to
a little over 20 million gallons.

(2) The Government of India thank the Honourable Member for his
suggestion but he will realise that it is quite impossible for me to anticipate
in any way the Budget speech of my Honourable colleague, the Finance
Member.

Sir Montagu Webb: May I take it from the Honourable Member's replies
that Government feel that there are no means at their disposal by which
these artiﬁcially high prices can be controlled?

The Honourable Mr. 0. A. Innes: The Honourable Member must give
me notice of questions of that kind.

UNSTARRED QUESTIONS AND ANSWERS.

SALARIES PAID ON RAILWAYS.

173. Mukhdum Sayad Rajan Baksh Shah: Will the Government be
pleased to state the total amount paid as salaries to the staff (superior and
inferior) of the Indian Railways as below:

{1) Amount paid to Europeans and Anglo-Indians and Indian Chris-
tians.
" (2) Amount paid to Mohammadans, Hindus, Sikhs and others
respectively ?

Mr. 0. D. M. Hindley: The information in the detail asked for is not
available. It can be collected oniy by special compilations by the different
railways and the Government are reluctant to put Railway Administra-
tions to this trouble.

ExPENDITURE ON PERSONS UNABLE TO EARN THEIR LIVELIHOOD.

174. Mukhdum Sayad Rajan Baksh Shah: (a) According to the last
census of India what iz the total number of persons in each province who on
account of being blind, lame, dumb and crippled are unable to earn their
livelihood ?

(b) Whether such persons are given any aid from Impenal Revenues
and if so, what is the total amount spent on this account. The information
may please be given separately for Christians and non-Christians and under
non-Christians, figures for Hindus and Mohammadans and Sikhs should
be given separately ?

The Honourable Mr. A. O. Chatterjee: (a) The number of persons
returned at the last census of India as blind or deaf-mute is given in the
attached statement. No statistizs regarding lame or crippled persons are
available.

(b) No special ‘contribution is made by the Government of India to
Local Governments but the latter no doubt make provision themselves.

L] [ ]
42
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In the tase of areas directly under the administrative control of the
Government of India allotments are made annually, but it is left entirely
to the discretion of the heads of minor administrations to spend the money
in the most suitable and useful manner. The budget provision on this
account for the current financial year smounts to Rs. 28,880 in all.
It is impossible to give information separately for Christians and non-

Christians or for Hindus, Muhammadans and Sikhs. .
Deaf mutes. Blind,
Province, State or Agency.

Persons. Persons,

Indis . . . . . . . . . . 189,644 479,637
Provinces . . . . . . . . . 166,426 867,165

1. Ajmer-Merwara . . . . . . . . 138 1,508
2. Andamans and Nicobars . . . . . . 2 5
3. Assam . . . . . . . . . 5,370 7,206
4. Baluchistan (Districts and Administered Territories) . 249 819-
6. Bengal . . . . . . . . . 81,264 83,468
6. Bihar and Orissa . . . . . . . . 18,647 28,466
Bihar . . . . . . . 14,912 20,642

Orissa . . . . . . . . 1,705 3,312

Chota Nagptr . . . . . . . 2,030 4,312

7. Bombay (Presidency) . . . . . . . 10,732 85,058
Bombay . . . . . . . . 8,850 27,696

Sind . f . . . . . . 1,852 74811

Aden . . . . . . B0 51

8. Burma . . . . . . . . 11,877 523
9. Central Provinces and Berar . . . . . 12,807 37,496
Central Provinces . . 9,226 28,329

Berar T . . - . . 8’525 99167

10. Coorg . . . . . . . . . 93
11. Delhi . N . . . . . . 156 659
12. Madras . . . . . . . . . 21,284 86,697
18. North-West Frontier Province (Districts and Administered 1,897 2,980

Territaries).

14, Punjab S T, 18,305 53,615
15. United Provinces of Agra and Oudh . . . . 22,678 105,072
Agra S . 15,565 72,063

Oudh C e e e e 7,113 83,009

States and Agencies . . . . . 34,218 112,472

16, Assam State (Manipur) . . . . . . 187 522
17. Baluchistan States . . . . . . 433 1,274
18. Baroda State . . . . . . . . 598 6,794
19. Bengal States . e e e e e 764 747
20, Bihar and Orissa States . . . . . . 1,389 2,926
21. Bombay States . . . . . P . 3,960 14,690
22, Central Indis (Agency) . . . - . . 1,749 10,687
28. Central Provinces States . . . . . . 1,275 - 3,840
24, Gwalior State . C e e e e 1,415 6,134
d5. Hyderabad State . . . . . . 8,410 19,138
28, Kashmir State . . . . . . . . 4,518 4,049
247, Madras States . . . . . - 8,076 8,395
Cochin State . . . . . . 504 1,250
Travancore State. . . . . " . 2,169 1,680

Other Madras States . . . . 408 4685

28, Mysore State . . . e 8,609 5,188
29. Punjab States . . . 4,453 11,488
30. Rajputans (Agency) . : . 2,577 19,709

81, Sikkim State . . . . . . . . 144 27 .

82. United Provinces States . . . ., , | 666 | 1,857
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ExXPENDITURE oN RELIGIoUus BUILDINGS.

175. Mukhdum Sayad Rajan Baksh Shah: Will the Government please
state whether:

' () Government grants are given for building of churches of all Chris-
- tian sects (Roman Catholic, Protestant and others) and their
Bighops are paid anything as e stipend from Government, if so,

please state what is the total amount spent on this account;

(i) Whether any similar building grants are paid for erection of
mosques, ‘temples and Gurdwaras and whether the Imams of
mosques and Pandits and Mahants of Gurdwaras are paid some
stipends from Government, if so, what is the total amount
spent on this account?

The Honourable Mr. C. A. Innes: (i) Under certain conditions Govern-
aent provides for or makes contributions towards the construction of
FProtestant and Roman Catholic Churches. The Anglican Bishops of Cal-
cutta, Madras and Bombay alone receive full stipends from Government
while the. Anglican Bishops of Lucknow, Lahore, Rangoon and Nagpur
receive from Government revenues the pay of senior chaplains. The total
smount spent on Ecclesiastical buildings including churches, cemeteries and
parsonages during 1920-21 (the latest year for which figures are available)
was Rs. 2,50,769. About Rs. 1,22,371 are at present expended by Govern-
ment on the salaries of the Bishops of Calcutta, Madras, Bombay, Lucknow,
T.ahore, Rangoon and Nagpur. ! :

(it) The Honourable Member is referred to the reply given to his question
ou the same subject No. 830 on the 5th September 1921. As then stated
ron-Christian places of worship have been and are financially assisted by
the State through grants of land and alienations of land revenue made for
religious purposes and to some extent through expenditure for archeologi-
eal purposes. The amount so spent cannot be stated but is undoubtedly

~very large.

ExPENDITURE ON FAMILIES OF SOLDIERS KILLED DURING THE WAR.

. 176. Mukhdum Sayad Rajan Baksh Shah: What was the total number of
Indian soldiers and othcrs who were killed during the last great war? The
information may please be given separately for Hindus, Mohammadans,
‘Sikhs and Christians and it may be stated how much is spent annually from
Imperial Revenues towards the maintenance of the bereaved families of
deceased persons of each class?

Mr. E. Burdon: The total number of Indian soldiers and other military
ranks who lost their lives during the Great War, from all causes, is
38,946. The Government of India r%et it is not possible to state how
many of this number were Hindus, hammadans. ete.

To collect the information desired by the Honourable Member in the
second half of his question, it would be necessary to require all Controllers
of Military Accounts to undertake a speciel and most laborious compilation
which, in the opinion of Government, would not be justified by the result.
The information cannot for this reason be furnished.

Dearas oF BritisE AND INDYAN BoLpIERS IN GERMAN EasT AFRICA.

» 177. Mukhdum Sayad Rajan Baksh Shah: Will the Government be
pleased to state what was the total number in British forces who conquered
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German East Africa from Germans during the Great War, and_how many
¢f them were Indians; what was the total number of men who were killed.
ir: the German East Africa war and bow many of them were Indians?

Mr. E. Burdon: The total strength of the British forces which were
engaged in German East Africa during the Great War is not known to
Government. A statement giving the number of Indian personnel, combatant
snd non-combatant, despatched to East Africa during the years 1914-1918
is laid on the table.

To the second part cf the question, the answer is that the total number
of men killed amongst the troops sent from India was 1,654, of whom

1,497 were Indians. The Government of India have no information as to

the total number killed amongst all the troops that were engaged in East
Africa.

Statement showing the number of Indian persommel, combatant and monm-combatant
despatched to East Africa during the years 1914-1918,
Combatants—

Indian officers and warrant officers . . . 828
Indian other ranks . . . . . . 38,683
Non-combatants ’ . 12,447

TorAL . 46,906

—_——

LecAL RicaT3 oF INDIANS IN KENYA.

178. Mukhdum Sayad Rajan Baksh Shah: Will the Government please
say whether in connection with the present disputes in Kenya (East Africa),
the Government has had some correspondence with Nairobi and the Imperial
Government, about the legal rights of the Indians? If so, will the Govern-
ment kindly lay that correspondence on the table?

Mr, J. Hullah: 7The reply to the first part of the question is .in the

affirmative. Government do not think it advisable to lay the correspon,
dence on the table.

The Honourable Member is, however, referred to the answers given
by. me on the 15th and 20th January 1923 to questions asked by Messrs.
Jumnadas Dwarkadas and Seshagiri Ayyar, and also to the announcement

made by me on the 30th January 1923 relating to the postponement of the
geoeral election in Kenya.

Has PILGRIMAGE.

179. Mukhdum BSayad Rajan Baksh Shah: Will the Government be
pleased to lay on the table the following information :
(a) Number of Haj pilgrims who left India for Haj during the years
1910 to 1913 and 1919 to 1922. :
(b) In cese of fall in the number of such pilgrims during the years
1919 to 1922, the reasons for the decrease may please be stated ?

The Honourable Mr. A. C. Chatterjes:. (a) The numbers were 78,378
and 57,614, respectively.

(b) The number of pilgrims has always been liable to marked fluctuations.

Government have no special ipformation as to the reasons for the decrease.
[ }
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INDIANS IN MARINE AND AIR FoRcEs.

180. Mukhdum Sayad Rajan Baksh Shah: Will the Government please
say whether efforts are being made to recruit Indians in the commissioned
ranks of the Marine and Air forces, so that the Indians should have
cpportunity to qualify themselves for the marine and air militia similarly
av fixed number of commissioned posts have been reserved in the inland
military forces?

Mr. E. Burdon: The question of rendering Indians eligible for com-
miissions in the Royal Air Force is under consideration. Indians are not
eligible for such commissions at present.

Indians are already eligible for commissions in the Royal Indian Marine.
A committee to examine, amongst other things, the question of recruiting
Indians as officers in the Royal Indian Marine has been appointed under
the Resolution moved on the 12th January 1922 by Sir P. S. Sivaswamy
Airyer in the Legislative Assembly and accepted by Government, and the
Committee is about to commence its inquiries. .

INDIAN MiLITARY COLLEGES.

181. Mukhdum Sayad Rajan Baksh Shah: Will the Government please
uuote the number and localities of colleges for military training in British
India worked on the lines of such colleges in England, and state how many
Indian students are reading in these colleges?

Mr. E. Burdon: The only college of the kind at present in existence
in India is the Prince of Wales’s Royal Indian Military College, Dehra Dun.
The number of students now at this College is 50.

MosqQuEs IN DELHI.

182. Mukhdum Sayad Rajan Baksh Shah: (a) Has the letter published
on page 7 of the Muslim Outlook, Lahore, dated 28th January 1928, describ-
ing the pitiable condition of the mosques at Delhi, been brought to the notice
- of the Government?

(b) If so, whether any action has been taken to redress the Muslim
grievances; if not,

(c) Will the Government kindly take necessary steps to secure that the
mosques mentioned in the letter receive the same attention as the places
of worship of other communities referred to therein?

The Honourable Sir Malcolm Hailey: (a) Yes.

(b) and (¢) The Honourable Member’s attention is invited to the
statement I made in the House on 6th instant in reply to Mr. Seshagiri
Ayyar.

ArMs RruLE CoMMITTEE'S REPORT.
183. Mr. Ahmad Baksh: (¢) When is the Government going to give
effect to the report of the Arms Rule Committee ?

(b) Has the Government agreed ¢n any point of the minute of dissent to
the Report? If so, on what points?

The Honourable Sir Malcolm Hailey: I hope very shortly to be in a
position to make a statement on the subjget.
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SALARY AND PENSION OF HIGH COMMISSIONER FOR INDIA.

The Honourable Mr. O. A. Innes: May I take this opportunity, Sir,
of correcting a misstatement which I inadvertently made in replying to a
question by Mr. Seshagiri Ayyar the other day. Mr. Ayyar asked me
whether Sir William Meyer, the late High Commissioner, drew his pension
in addition to his salary as High Commissioner. Acting on the information
supplied to me, I replied in the negative; but being not quite satisfied I
cabled Home to the High Commissioner for information and I find Sir
William Meyer did draw his pension in addition to his pay as High Com-
missioner.

ME-SSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, a Message has been received from the
Secretary of the Councu of State, which runs as follows:

“I am directed to inform you that the Council of State has, at its
meeting held on the 15th February, agreed without any amendment to the

following Bills which have been passed by the Legislative Assembly: (Y
1. A Bill to supplement the Malabar Completion of Trials Act,
1922.

2. A Bill to amend and consolidate the law relating to the regula-
tion and inspection of Mines.

3. A Bill to consolidate and amend the law relating to steam boilers.”’

RESOLUTION REE ADOPTION OF A POLICY OF PROTECTION.

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban):
8ir, I rise to move the Resolution that stands in my name on the agenda
puper. It runs thus:

* This Assembly recommends to the Governor General in Council that a policy of
Protection be adopted as the one best suited to the interests of India, its application
Leing regulated from time to time by such discrimination as may be' considered
pecessary by the Government of India with the consent and approval of the Indian
Legislatare.™

I need scarcely say. Sir, that this is one of the most momentous
questions that have come before this House for obtaining the decision
of the House upon. The decision that the House will give on this
most vital question will, I need scarcely say, affect the future of
India. This question has been before the Indian public ever since
the advent of British rule in India and the House is also aware
that respected Indian publicists, most of whom have now passed away and ,
some of whom are still with us, have spoken in clear and unmistakeable
tarms as to the policy that India should adopt on this question. Unfortu-
nately, situated as we were in those days, neither the opinion of Indian
leaders or the Indian public, nor the opinion of the Government of India,
even as it was then constituted, were paid attention to by those who were in
authority in England. The fiscal policy for this country was dictated not
by the Government of India in this country nor by the people of this
country as represented in the Legislatures of this country but by the Secre-
tary of State, and that, not even in the interests of this country but in other

(2348 )



ADOPTION OF A POLICY OF PROTECTION. 2349

ivterests. Ever since the inception of British rule in this country leader after
lcader has spoken unmistakeably on the question of India having the right
to decide its own fiscal policy and most of the Indian leaders have con-
cemned the policy of free trade forced on this country, a policy which was
dictated by interests other than our own. You find, for instance, Mr.
CGokhale calling the fiscal policy that was forced on this country ‘* the
darkest spot in the administration of India.”” You find men like Romesh
Chunder Dutt condemning the policy which was largely in the interests of
other countries than India. You find men like Ranade condemning the
policy of forcing free trade on this country which brought about the economic
poverty and the misery of the masses of this country. Time after time,
not only outside the Legislatures, but even in the Legislatures the question
was brought forward by Indian Members of the Councils asking for a voice
oi the part of the Government of India and the Indian Legislature in the
aetermination of the rolicy that was best suited to this country. Unfortu-
nately for this country the cry of the Indian leaders—and if I may add also,
of the Government of India—was a cry in the wilderness. You will remem-
Ler, Sir, and I am sure this House will remember that even in the earlier
periods when the struggle between this country and Lancashire was going
on in the Legislature itself, Members of the Government of India openly
declared that the policy which was being forced on this country was not at
sl! in the interests of this country and we were unfortunate enough to
ve compelled to continue a policy which was not of our seeking, which was
not in our interest, but which was forced on us by other interests. Finally
the cry of the Indian Legislatures and of the people of India culminated
i the appointment of the Industrial Commission to find out whether or not
there were possibilities in the country for industrial development. Even
then, as the power to dictate the policy was in the hands of the Secretary
of State and not with the Government of India, the question of the fiscal
policy best suited to this country was precluded from the deliberations of
the Industrial Commission. Mr. Montagu and Lord Chelmsford then
instituted an inquiry into the political problem in India and we find in
their Report that it is clearly stated that they believed that one of the
greatest grievances of Irdia was that they had no voice in determining their
tscal policy and that they were forced to adopt a policy which was not in their
izterests. As a result of the ihquiry instituted by the late Secretary of State
and Lord. Chelmsford and as & result of their deliberations the Joint Parlia-
mentary Committee made a recommendation in which it clearly stated that in
future, after the introduction of the Reform Act of 1919, all questions of
fiscal policy should be determined by the Government of India in consulta-
tion with the Indian Legislature; and in cases where the Government of India
and -the Indian Legislature were in agreement the Secretary should cease to
iuterfere. It was in accordance with this recommendation that the demand
for an inquiry into the best policy suitable for this country was renewed
here and ultimately a Commission was appointed to conduct that inquiry.
We are here to-day to discuss the recommendations made by that Com-
wission and to decide as to whether we should adopt the recommendatians
made unanimously by the Commission or whether we should continue to
bless the policy which has brought about serious consequences in this
country, which has brought about a state of economic dependence incom-
parsble in the annals of the history of the world. India had once the
reputation of being one of the richest countries in the world. To-day, as
the House knows, it has the reputation of being one of the poorest countries
.in the world. Its dependence to-day is almost entirely, on land; and in
years of famine especially, one feels in the words of Lord Curzon that
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** the resisting power of the people is practically nil.”” The Fiscal Com-
mission has made recommendations. I do not want to go for the moment
into the differences that exist between the Report that is signed by all the
ruembers of the Commission and the views laid down in the note of dissent
that has been'recorded by the minority. Because, although one feels that
there are scme points on which a difference exists it cannot be denied and I
am sure my Honouruble colleagues on the Fiscal Commission here will
bear me out when I say that so far as the fundemental question is con-
cerned the Commission has come to a unanimous conclusion. I may also
be permitted to say that in my opinion a few of my colleagues started with
a bias in favour of a policy of free trade and after the examination of
witnesses, after a perusal of the written evidence that was submitted to
us, and after the deliberations that were carried on in our meetings, they
came to the conclusion that, all said and done, the policy of protection was
best suited to the interests of this country. It is to the credit, I think,
ot the Members of this House that even on this Commission, where members
of both the Indian community and the European community worked to-
gether, not much difficulty was felt in deliberating this question of vital
importance, round which so many controversies have raged in the past and
that so far as the fundamental conclusion is concerned we were practically
unanimous. The Commission has recommended that the policy of protec-
tion is best suited for this country and that this policy of protection should
be applied with discrimination. The Commission examined the economic
situation that exists in this country. The Commission found that the
dependence of the mass of the people was too much on land. The Commis-
sion found also that the argument that if India went in for industrial
development, it would be at the cost of agriculture, had no force in it,
because the population that could be drawn for the purpose of industrial
development assuming even that industrialisation went on at a very rapid
pece, would not be so large as to affect the work of the agricultural population
in any way, that considering that more men were now engaged in agricul-
ture than it was necessary or wise for them to do, it would be a help to the:
- egricultural population if members of their families devoted themselves to
the work of industrial development in this ceuntry. Not only that. But
the Commission also found that if a policy of protection were adopted, and
ii as a result of it the wealth that is now drawn away from the country
would remain in the country, the country would be the richer for that,
the country would then have better resources at its disposal to be used
towards the furtherance of the irrigation policy which would ultimately go-
iu increase the prosperity of the agricultural population. Incidentally the
Commission found also that, apart from being a hindrance to the agricul-
tural population, a policy of industrialisation would go a great way in placing
at the disposal of the country resources which could be used for the further-
ance of the agricultural policy of this country; for, the object of the policy
of protection and thereby encouraging industries in this country is mainly to
kéep the wealth of the country in the country itself. The wealth that is now
being drawn away from the country by the necessity of importing from
foreign countries manufactured articles and exporting from here raw materials:
which could be very well used for producing manufactured articles at much
cheaper rates if a policy of industrialisation was adopted will remain in
the country which would be the richer for that. At present what happens:
is that most of our manufactured articles are imported from foreign countries,
Many of these articles are produced out of the raw materials that are®
exported from this country. The raw materials are the real wealth of the
[ § L]
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country, but the use of this real wealth of the country is made not by
this country but by other countries, for these raw materials are sent back
to this country in another shape; only the country has to pay a much
lurger price for these articles than the price the country received for the
raw materials out of which these articles were manufactured and sent
here, If we could by adopting a policy of reasoned protection encourage-
the industrial development of this country, we could make use of these
raw materials here so as to save us all extra cost that we pay for the
manufactured articles that are imported. We found that the only remedy
for solving the economic problem of this country was to go in for a bold
policy of industrialisation so as to keep the wealth of the country in the
country itself and not to allow foreign countries to take the benefit of the
abundance of raw materials and other conditions that are favourable to:
industrialisation which exist in this country. It is a fact, Sir, that India
possesses a natural genius for industrial development, for, all those who
have studied the ancient history of this country know full well that this.
country had never denended entirely on agriculture, that there were times
when the industries of this country prospered, that there were times when
the articles manufactured in this country were not only used by this country
iteelf but were even exported outside this country. I admit that the
invention of machinery was probably the first reason that hurt our trade-
outside this country, but to say that this country does not possess an
industrial genius, which is the sine qua non of industrial development, is:
to show a complete iguorance of the facts of history. That this country
rossesses a natural industrial genius, and that it is rich in raw materials and’
other natural resources cannot be denied by any one who has studied even the-
Report of the Industrial Commission. That the country has also a large
labour supply is a fact which is beyond question. As a matter of fact, I
feel that it contains such a large labour supply that even if the attention:
of a fraction of our povulation was diverted by a policy of industrialisation
to work in factories, it would bring about very good results indeed.

Another argument that has very often been used is that the capital of
this country is shy. Now I admit that to a certain extent that argument
does hold water. But why has the capital of this country been shy?
Honourable Members will realise that the capital of this country has
been shy not because that the people were not willing to invest in industrial
enterprises, but because they had no confidence in the policy of the powers
that be, because the jolicy that they dictated was not in the best interests:
of this country but it was in the interests of other countries. Just consider
for a moment what the situation was when a natural protection was afforded
during the war. Was the capital of the country tnen shy? Has it not
been the experience of all of us that in those days when an opportunity
was offered by a natural protection given to this country by the war
that capital could easily flow wherever there was need for starting industrial
concerns? And if a stable policy and a more steady policy in the interests
of this country were decided upon by the Government of this country,
then I have not the slightest doubt in my mind, and I am sure Honour-
able Members will have no doubt whatsoever, that it will not be a difficult
proposition to induce the people of this country to allow their capital to
flow for the purpose of promoting industrial concerns. But apart from
that, I am not one of those who shut out the possibilities of allowing-
foreign capital in this country for the purpose of helping the industries of
this country. Under certain limitations imposed as a consequence of the
concessions made in their favour by a ta.riﬁ protection and other forms of
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protection, I should certainly welcome foreign capital to flow into this
country for the purpose of building up the industries of this country. But
I repeat that I would allow it only under certain limitations imposed by
Government. So far as the question of concessions, licences, monopolies,
contracts is concerned, the Government themselves have declared the
policy of imposing certain limitations on foreign capital. I shall go a
step further and impose those limitations even in the case of industries
which are started and which are given tariff protection. But that is a
matter of detail. My point is that every possible advantage that a country
can possess for the purpose of industrial development exists in this country.
All that is needed is to give an impetus by means of a policy of protection
which will stimulate the people of this country to go in more and more for
industry to the ultimate advantage of this country itself. Now, we have,
therefore, recommended a policy of protection to be adopted by this country.
But we were not blind to the dangers that necessarily accompany the adop-
tion of such a policy. We had the opportunity to see that no country
that can boast to-day of having industrially advanced has reached its
rresent stage without at one time or another of its industrial development
adopting & pqlicy of protection. Look at Germany, look at America. We
do not want to copy the example of the United States of America. The
tariffs are too high there, I admit. But look at Germany. Look at England
itself, which has risen from a policy of protection to be a free trade country
when it was able to stand on its cwn legs and hold its own against other
countries. But, even to-day, those of us.that have read the discussions
in the House of Commons on the safeguarding of Industries Act and the
debate on the dye-stuff question, know full well that the policy
of protection is still being resorted to by England where its interests con-
flict with the interests of other nations. Take the example of Japan. Mr.
Montagu and Lord Chelmsford pointed out in their report that India
aiways holds up the example. of Japan, which, in our own times and having
started on its industrial development long after we established our factories
here, has reached a stage of industrial development by which it holds its
own against other nations of the world. What is that due to? A policy
of protection. A policy in which the Government and the people com-
bine for the furtherance of the interests of their country. We have then
the example of other countries none of which has reached its present stage of
irdustrial development without having resorted to the policy of protection
at one time or another of its industrial development. But, as I said,
we were alive to the dangers that would naturally accompany the adop-
tion of such a policy and therefore we have provided safeguards in our
recommendations which would minimise those dangers. For one has
got to remember this, that, if this country after a period of continuance
of the policy of free trade which has rendered it helpless and incomparably
poor and miserable, if it adopted a policy of protection with a view to
repid industrialisation, although the ultimate gain to the country would
be certain, the period of transition would be fraught with great dangers
to this ecountry, if proper safeguard: were not provided in the recommenda-
tions of the Fiscal Commission. What would be the danger? The danger
would be that it would unnecessarily raise the prices of articles of the
necessities of life which ought to be made available to our poor country-
men at as cheap a rate as possible. Now, I admit that there is great
force in this argument, and it is because I admit that, that, I think the
Fiscal Commission has provided safeguards against it. Take our present
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revenue tariff. No one who knows anything about the present revenue
teriff can deny that the tariff rates are not quite low, that the necessity of
larger revenues for meeting the heavy military expenditure of the country
has forced the hands of the Government to resort to high revenue tariffs
which do tell, I admit, on the pockets of the poor people of the country.
But what an unscientific and arbitrary system of revenue tariff you have
at the present moment. If you can adopt a policy of protection and
replace this present arbitrary unscientific system by a scientific tariff system
which would bring into the coffers of Government the revenues that they
require for their legitimate purposes and at the same time go a great way
in helping the industries of this country, then. it seems to me that it °
would be futile to deny that that policy should be acceptable to the Gov-
ernment and the people of this country. I hold that, if proper discrimina-
tion in the selection of industries were exercised, if proper discrimination
was exercised in considering the claims of each industry by means of
establishing a’ Tariff Board, as recommended unanimously by the Fiscal
Commission, it would not be difficult to evolve a policy of protection with
discrimination which would bring sbout prosperous results for this country,
reducing to the minimum the burden that in the transitional period the
people might have to bear as a result of the adoption of that policy. No
one denies that in order to rise from the position of helpless dependence
on other countries for manufactured articles to a position of self-contained-
ness, one must pay a price. We do wish that that price should be as
small as possible, that it should be reduced to the minimum that it is.
pussible for us to reduce it to, and it is for that purpose that we have
recommended that that policy should be applied with diserimination. There
is a small difference here between the majority and the minority. Both
recommend that the policy should be applied with discrimination. Both
recommend that a Tariff Board should be constituted with a view to investi-
gating the claims of various industries as they come before us. Both say
that due regard should be paid to the conditions that are indicated in para-
graph 97 of the Fiscal Commission's Report. But, while the majority in.
my opinion insists that those conditions should be rigidly and for all
time applied, the minority dissents there and says while these conditions
may go on for the moment, it is not wise nor right to tie down the hands
of the Tariff Board or of the Indian Legislature and the Goverument of
India to a rigid and permanent application of these conditions. In the light
of experience that we might gain in the course of a few years, it might be
possible for us to say whether those conditions should be made more strin-
gent; or as the minority think that the conditions shculd be less stringent
when the people are prepared to bear a greater burden than they are at
the present moment in a position to bear. It is no use, therefore, says the
minority, to tie down the hands of the Government of India, the Tariff
Board and the Indian Legislature to a rigid and permanent application of
these conditions. But that is a matter of detail again. But so far as
the policy of protection with discrimination is concerned, the Commission
is unanimous on the point that that policy should be adopted by this
country. There were other differences also between the majority and the
minority. For instance, on the question of foreign capital, about which
1 have already spoken. The minority is anxzious that the object with
which protection is being adopted in this country should not be frustrated.

As o result of the recommendation made by the Joint Committee the
Secretary of State has no longer that power, but the Government of
India and the Indian Legislature now onjoy that power. The House will
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remember that in those old days Mr. Gokhale pointed out that he would
have no hesitation in recommending a bold policy of protection if the appli-
cation of that policy was in the hands of the Government of India itself.
But, he said, as the situation stood then, it was entirely within the purview
of the Secretary of State to direct the application of a policy of protection.
In that case] he said, the danger would be that influential interests in the
foreign countries would persuade the Secretary of State to give them all
the benefit of the adoption of a policy of protection, thus perpetuating the
grievance that we have, that the wealth of the country is driven in one
form or other from this country to other countries. That danger no longer
exists. As a result of the recommendation made by the Joint Committee
the Secretary of State has no longer that power, but the Government of
India and the Indian Legislature now enjoy that power.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan Urban):
Not yet entirely so. .

Mr. Jamnadas Dwarkadas: It was established by convention by the
late Secretary of State when he refused to interfere at the request of the
Manchester deputation with a conclusion that was reached by the Govern-
ment of India and the Indian Legislature. I am sure the present Secre-
tary of State will also respect that convention and respect the recommenda-
tion made by the Joint Committee. If it is not done, then I am sdfraid
the policy laid down in the reforms will be futile and will create a good
aeal of suspicion in this country. I am not prepared for a moment to
doubt the bond fides of the Secretary of State or of the Government of India
=0 far as that policy is concerned. Now, the Government of India and
the Indian Legislature will direct the application of that policy, and the
danger that Mr. Gokhale thought existed then, no longer exists. But even
then, if without imposing any limitations or any conditions we gave the
benefit of a policy of protection to foreign capital, we might probably be
running into some danger of the wealth of this country being driven away
into other countries as a result of the adoption of that policy. That is
why on this question the minority would like to extend the application of
those conditions which are accepted by the Government in certain instances
ajso in the case of industries which are under tariff protection. Then there
is another question cealt with by the Commission with which, for the
present at any rate, we are not concerned, and that is the question of
‘Imperial Preference. 1 am informed that a discussion on this subject, if
at all it is raised, will be raised on a subsequent date. I am not concerned
with that question for the moment at any rate. Then there is the question
-of excise. I don’t think I need go into the question now.

Mr. President: No, I cannot allow the Honourable Member to go into
that question.

Mr. Jamnadas pwarkadas: I am sorry, Sir, if I have exceeded the
time limit. T shall try to bring my remarks to a close. With regard to
(-xport. duties the Commission has laid down that export duties should not
be encouraged and that the policy of having any export duties should not be
edopted by Governmeat and the Indian Legislature, for that policy hurts
the interests of the growers. We were anxious to see if we could get
further benefit of a policy of protection by imposing export duties but we
huve unanimously come to the conclusion after deliberation that that policy
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cannot but hurt the interests of the growers in this country and therefore,
except in the case of a monopoly like jute, we have excluded from our recom-
mendations the question of export duty, altogether. I have in the brief
space of half an hour tried to place the case for protection . . . .

(An Honourable Member: ‘‘ Three-quarters of an hour ”.)

Mr, President: rder, order.

Mr. Jamnadas Dwarkadas: I do not. think so. I have tried to place
the case for protection before the Honourable Members of this House. I
kave tried to be as fair as I possibly could. I have avoided all references to
controversial questions because no useful '‘ptirpése can be served by raking up
memoirs of the past. I have only dealt with what the future is concerned
and I believe that if we bury the dead past and decide to launch to-day upon
a policy of reasoned protection which will help rapid industrialisation in this
country, we shall have done a great service to the permanent interests of this
ccuntry. Not only that. But having launched upon a policy of encouraging
the growth of those industries which are considered the key and basic indus-
tries of this country as recommended by the Fiscal Commission, we shall have
established in this country itself those resources which will be our real
wealth for all time to come, and not only our wealth, but they will be of
the greatest advantage to the Commonwealth in times of emergency. In
the time of war the resources that exist will be of the greatest advantage
tu the Empire. So, # policy of reasoned protection applied with discrimi-
rstion will not only further the interests of this country but will enable
India to be a tower of strength to the British Commonwealth in times of
adifficulty. It is for the House to choose which policy it will adopt. The
country has for years past demanded that a policy of protection alone
could give rise to industrial concerns in this country and would help the
establishment of industries in this country. It is for the House, as I say,
ncw to decide. I shonld only like to remind the Government of Irdia that
the fear that the Secretary of State is likely to interfere must be allayed by
them unmistakeably and in clear language. Whatever be the policy, let
that policy be decided not by any one who 1s not in this country but by those
who are competent to decide it, namely, the Government of India and the
Indian Legislature. I am convinced that this policy is in the interests
of the masses of the country. I am.not here to plead for the interests of
o particular class or of a particular province. I am here to plead for the
interests of the country as a whole and I want Honourable Members to
remember that nothing should be more dear to them than the interests of
the country, that the coyntry is greater than the classes or the masses,
end that every policy that is in the interests of the country should be
resorted to without any reference to any class. Let me concentrate on one
tesult that will be achieved by the adoption of a policy of protection. That
result is that your country as a whole will be enriched, that the wealth that
is now drawn away from your country will ever remain in this country,
that your people will be pﬁspemus, that your people will be rich, that
your people will be happy affd they will be more serviceable not only to this
country but to the rest of the world by attaining to that position. I leave
it to the House again as I say to adopt any policy that they like. The
Commission never waited industrialisation to be built on the shaky founda-
tions of the poverty of the poor and the tremendous wealth of the rich.

* The Commission wanted that industries in this country should be built up
on the solid foundation of the sunulhaneous growth of the prosperity of the
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classes as well as of the mass of the agricultural population and the
labour population. It is because of that that the Commission has provided
all those safeguards that are necessary in the adoption of the policy of
zrotection. I commend this Resolution to your vote. If the House decides
that the policy of protection should be accepted, then I think it will be a
red letter day in the history of this House; it will be a red letter day in the
history of this country for, from a period of helpless poverty, we shall have
taken a step which will ultimately enable us to reach a position of equality
with other nations, of prosperity and happiness within our own country.
Sir, I move the Resolution.

The Honourable Mr. 0. A. Innes (Commerce and Industries Member):
Sir, I beg to move that for the original Resolution the following be
substituted :

** That this Assembly recommends to the Governor General in Council :

(a) that be accepts in principle the proposition that the fiscal policy of the
Government of India may legitimately be directed towards fostering the
development of industries in India;

(b) that in the apsiication of the above principle of protection, regard must be
had to the financial needs of the country and to the present dependence
of the Government of India on import, export and excise duties for a
large part of its revenue;

(c) that the principle should be applied with discrimination, with due regard to
the well being of the cemmunity and subject to the safeguards suggested
in paragraph 97 of the Report of the Fiscal Commission ;

(d) that in order that effect may be given to these recommendations, a Tariff
Board should be constituted for a period not exceeding one year in the
first instance, that such Tariff Board should be purely an investigating
and advising body and should consist of not more than three members,
one of whom should be a Government official, but with power, subject to
the roval of the Government of India, to co-opt other members for
particular inquiries.”’ ,

Sir, may I begin with one preliminary remark? I do not propose ta
follow the example of Mr. Jamnadas Dwarkadas in his speech on the
original Resolution. I do not propose in any way to go into the con-
troversial history of the past. If this amendment means anything at
all, I am sure that the House will see that it means the wiping of the
slate, that it rests for us to decide what the new writing on' that slate
should be. I entirely agree with the remarks of Mr. Jamnadas Dwarkadas
made at the end of his speech that. instead of occupying ourselves with the
dead past we should concentrate on the future. And let me add one
more remark. I do not propose again to follow Mr. Jamnadas Dwarkadas’s
example and I do not propose in any way to range at large over the field
of the Fiscal Commission's recommendations. My purpose here is to
put two practical questions to the Assembly. I want first to get a prin-
ciple accepted, and secondly, to concert with the House measures to make
that principle effective, and that, Sir, is the whole purpose of my amend-
ment. ®

In moving that amendment, the Government feel, as I am sure this
House realises, a heavy sense of responsibility. I will discuss later the
exact implications of the terms in which my amendment is couched. For
the moment, the point I wish to emphasise is that this amendment
marks an epoch in the,fiscal history of India. Hitherto, traditionally, our
tariff has been a revenue tariff. I am free to admit that in recent years
the chm:ncter of the tariff has undergone a change. In the last year or
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two, under the stress of our financial needs we have travelled far from our
old policy of a light uniform duty on almost every class of import. Our
general rate of duty is no longer light, and there have been breaches in
the principle of uniformity. The general rate of duty is 15 per cent. ad-
valorem. On some classes of import the rate of duty is as high as 30 per
cent. On other classes it is as low as 2} per cent., and yet on other
classes, there is no import duty at all. It is perfectly true that, as the
Fiscal Commission has pointed out, in the framing of a tariff which con-
tains such high rates of duty and such a wide variety of rates considera-
tions other than those of pure revenue must have entered and I do not
deny that they have entered, but the fact remains that the Government
of India have never yet consciously adhered to the principle of protec-
tion as an integral part of its tariff policy. That is why I say that this
amendment of mine marks a fundamental change of policy. For the
first time, the Government of India ask the Legislature to agree to the
proposition that their tariff policy may legitimately be directed towards
fostering the development of industries in India. Some people in this
House may think that we have hedged round the principle with too many
reservations and too many safeguards. I will come to that point later.
But what I say now is that in a matter of this kind, the all important
thing is the admission of the principle. It is the first step that counts.
As I said, the Government feel a very heavy sense of responsibility in
asking the Legislature to take this step. We owe it to ourselves and to
the country that I should give a brief explanation of the main considera-
tions which have weighed with us in coming to so momentous a conclusion.
But it is not my purpose to enter into any elaborate, any lengthy or amy

* sbstruse economic argument. That part of the case has been fully dealt
with in the Fiscal Commission’s report and I am content to leave it at
that. My feeling is that this debate in the Assembly to-day will lose half
its value if we attempt to deal with this vast and complex subject except on
the broadest and most general lines.

Now, Sir, let me be quite frank. Some of us, Members of Govern-
ment, have not come to the conclusion embodied in this amendment
without deep searchings of heart and without forebodings. However authori-
tative the report of the Fiscal Commission may be, that report cannot and
does not relieve the Government of its responsibility in the matter, and
some of us cannot help feeling that there is cause for anxiety. If the
result of our policy is that development of industries which we all have
so much at heart, that is all to the good.  But let us look at the other’
side of the shield. I am not concerned at present with the more obscure
dangers which seem to be inherent in a policy of protection. I refer to the
danger of political corruption and the danger of the formation of trusts.
Nor am I concerned with the danger that the only result of out policy
may be the fostering up in India of inefficient industries. But what I
am concerned with is this. Whatever may be the merits of a policy of
protection, I do not think that there is any one in this Assembly who
can stand up and say that the moment is entirely propitious for the incep-
tion of that policy. It is no use blinking facts. We have to take into
account the state of affairs as it exists in the world around us and out-
side us. Half that world has tumbled into ruin. It no longer exists as a
customer, and that means that the remaining countries, especially those
countries whose prosperity is bound up with their export trade, must fight
more desperately than ever for the markets which still remain open to
"them. Moreover, in those countries, the potential productive industrial
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capacity has increased enormously owing to intensive reorganisation and
extension during the War. Now those countries are faced with the spectre
of unemployment. The - manufacturers - are fighting - with their backs to
the wall-meeelyto keep their works open and ‘their men employed:' The
workmien ‘sre acoepting reductions in wages. Owners are’ foregoing pro-
fits. Sharebolders -are going without dividends, .'and vast’ reserves of
inherited . .skill, aptitude and efficiency are: being- mobilised all to one
end, ‘namely, the bringing down of the cost of production. That is one
side of.the picture. It shows the sort of comrpetition that India has got
to ineet,—better . directed, more : intense, more efficient,—economically
than  ever. before. On the other side there is India. India has still to
organise most of her industries; she is in most of her industries confronted
with that most difficult and most protracted of all tasks; the training up
of a force of skilled efficient operatives. While that task is in progress the
cost of.production must be high, and that means that however carefully
we may - discriminate, the measure of protection necessary to ensure the
end /in. view .cannot be small. And that' again means that pro tanto our

12 Xoos, ‘Policy of protection must increase the level of prices for the

7777 consumer generally and particularly for- the agricultural and
middle classes. There is no getting away from this fact. By discrimina-
tion we may. mitigate the rise> But the fact remains, and it is so certain
that I do not prapose to argue it, that -a policy of protection must mean an
ircrease in prices in Imdia. Now, I am well aware that many countries,
most countries in fact, have gone in boldly for a policy of protection in
spite:of this disadvantage. .But we are not considering the case of other
countries. @ ‘We are considering the case- of India. We are
not considering the case -of countries with rich natural resources,
with - sparse.. or comparatively sparse populations and with a
high .stimdard of living like the United States of America and like
Dominions such as Canada:and Australia. People of countries like that
can .no doubt pay the inevitable price that protection demands.. They
can no doubt stand up to a high level of prices and a high level of taxation.
But in India we have a country of 300 millions. Two-thirds of that popu-
lation are agriculturists. Most of them are poor and the standard of com-
fort is low. Onme thing, I think, is certain. If the agricultural classes
which form the bulk of the population'in India were able fully to grasp the
iseues involved in this question of free trade versus protection, and if they
were able: fully fo bring their influence to bear upon this Assembly, I
doubt very much whether this Assembly to-day would accept my amend-
ment. < I doubt indeed whether I should be putting that amendment
forward.. The agricultural classes in every country in the world, I think
I may say this with confidence, stand to gain the least and lose the most
by a policy of protection. But even if we leave the agricultural classes out
of consideration is there anyone in-this House who can view without alarm,
having regard to the conditiong of India, the prospect of a substantial rise
of prices- following upon the development'of a policy of protection. It
is easy to speak of méasuring prospective gain against immediate loss. It
is eagy to say that India must be prepared for a sacrifice. Buf surely the
experience of the last few years has demonstrated even to the most un-
observant ‘the -effect of high prices not only upen the public finances of
India but also upon political, social ‘and economic conditions throughout
the country. Let this House remember that high prices have .added to
the wages bill for the Public Services in the last few years, 9 crores of
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rupees.’ Let this House remember that high prices created a period of*
industrial unrest with all the vast.econamic.loss that a period of industrial.
unrest involves, from which period we are only just emerging. I am aware
that Chapter V of the Fiscal Commission’s Report deals with this point,
but naturally it weighs with peculiar gravity upon us, who are responsible
for the Government of Indis.” =~ .o R

Nevertheless we are prepared to accept the considered conclusion of the
Fiscal Commission That on the whole the right. policy to adopt is a policy
of discriminating proteg¢tion. The first point I have to make is this. I do
not suppose that there is any country in the world where this question of
free trade or protection has been decided on purely economic grounds.
Some of ydu may haye read Mr. Percy Ashley’s book ‘‘ Modern
Tariff. History.”” In that book he points out that even Lists’ great
work in. which he developed tbe theory of infant industries and
argued the need for protection to enable a country to pass from
a purely agricultural state to a mixed agricultural and industrial state
owed the widespread approval it received in Germany less to its econo-
mic argument than to the great political appeal it made to the necessity of
maintaining, completing and strengthening German nationality. There is
the same sentiment at work in India. On the one hand India aspires to
Dominion status, that is to say, she aspires to political independence within
the Empire. On the other hand she aspires to economic independence.
She hopes, that within the Empire she may be economically independent.
And behind this national feeling there is the pressure of a real economic
grievance. Every impartial observer views with sympathy, I think, the
difficulty which confronts every. middle class parent in India in finding a
career for his son. . The Indian parent hopes that industrial development
will increase the avenues of employment open to the educated Indian boy,
and will open up more and more avenues which will bring that boy into
contact with the hard practical realities of business life. Again the Gov-
ernment of India in the last few years has been doing its best to encourage
industrial development, and we have long recognised that the introduction
of the Reforrhs would mean a change in the fiscal policy of India. Lord
Curzon gave public expression to this feeling in his speech in the debate
in the House of Lords on the Government of India Bill, and it was with
full knowledge of the trend of feeling in India that in 1921 we appointed
the Indian Fiscal Commission.. That Commission contained not only dis-
tinguished Indians but also distinguished Europeans. It contained three
Presidents or past Presidents of important European Chambers of Com-
merce. It is quite true that there was a difference of opinion. There was
8 minority report as well.as a majority report. But T am not concerned
at present with the differences in the Commission. What I am concerned
with is the fact that the Commission was unanimous in recommending that
a policy of protection was the right policy for India. That, Sir, is a very
remarkable fact and naturally it is a fact which has weighed very greatly
with the Government of India. And finally as Mr. Jamnadas Dwarkadas has
pointed out the issue to-day is not a clear cut issue between & policy of pro-
tection and a policy of free trade. The stress of events has forced our revenue
tariff to a point where it is no longer a pure revenue tariff, and the choice
that lies. before us to-day is the choice between a tariff with arbitrary pro-
tective effects, irregular in its action and with no certainty of continuity,
and an attempt to regularise the position by remodelling that tariff, in
part at any rate, on frankly protectionist. lmes . _That is to say the logic
of events has reinforced the pressure of public opinion, and that is why we

B2
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have acquiesced in the policy which this amendment seeks to get accepted
to-day.

I come now to my amendment. I am free to admit that it differs
little in form from Mr. Jamnadas' Resolution. But I have thought it
only right and only honest that I should explain clearly what is in the
minds of the Government of India. Briefly our position is this. We
agree in principle to protection. We make it clear that the principle must
te applied cautiously and with discrimination, and we accept the unani-
mous recommendation of the Commission that before the principle is
applied in concrete cases there must hg a previous preliminary investigation
by an authoritative impartial advisory board.

I will now take the clauses of the amendment in detail. Clause
{a) needs no remark on my part. It accepts the principle of protection.
Clause (b) makes it clear that in the application of this principle of pro-
tection regard must be had to the financial needs of the country and -
tc our present dependence on import, export and excise duties for a large
part of our revenue. Partly this clause is intended to make it clear that
we 'must take our financial situation into account in considering certain
specific recommendations of the Fiscal Commisvion in regard to export
duties, certain classes of import duties, cotton excise and the like. The
House will remember that the Fiscal Commission has recommended that
two export duties, the export duties on hides and tea, should be taken off
altogether; it has recommended that the cotton excise duty should go
and it has recommended also that no import duty at all should b collected
on machinery and on certain classes of imports. such as raw materials for
Indian industries, copra and sulphur being cases in point. And it has
recommended also that in certain classes of industries the most suitable
form of assistance is bounties. These recommendations involve either
o direct sacrifice of revenue or direct expenditure on the part of the Gov-
ernment of India, and I think that it will be clear to every one that, in
considering recommendations of this kind, we must take careful note of
the state of our finances. Partly again, the clause is intended to mark the
need for caution in whatever advances we make. The House knows the
importance of customs receipts in our Central revenues. Certain figures
have been given in paragraph 25 of the Fiscal Commission’s report; they
-are not quite correct, but I will give only the salient figures. In 1913-14
Customs revenues accounted for 137 of the total receipts of the Govern-
ment of India; in the current year we have budgeted for a net Customs
revenue of 45:41 crores of rupees, that is, 84 per cent. of our total revenues.
Moreover, our basis of taxation is narrow, and I think that most people here
will agree that we are perilously near the limit. It is true that retrench-
ment may ensble us to reduce our expenditure at a price; on the other
hand, we have over 9 crores of provincial contributions which: we are
pledged to reduce and ultimately to abolish. I do not wish to make too
much of this point. After all, one of the main advantages claimed for a
policy of protection is that industrial development will add ultimately to
the wealth, and, therefore, to the taxable capacity; of the people. My
point is that. thg transition period must be difficult, and that we must
always keep in view the dancer of disorganising the-public finances by too
rapvid and foo violent action. Sir, it would have been easy for me to omit
all reference to the financial situation. After all, we are concerned to-day
cnly with the principle of protection, and it would have been easy for
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me to omit all reference to the fact that the financial situation may operate
as a brake on the application of that policy. But, Sir, the fact stares us
in the face, and would it be honest for a responsible Government and for
a responsible Legislature to shut its eyes to that fact?

I now come to the third clause, Sir, and, here again; I do not propose
to say much. After what I have said, every one in the House will, I
think, agree in the unanimous recommendation of the Commission that
the principle of protection must be applied with discrimination, and, if
we admit that discrimination must be exercised, I cannot think of any
better criterion than a criterion based upon the well-known economic
doctrine of comparative advantage. After all, what does it mean? It
merely means this that we should concentrate our efforts on those direc-
tions where effort is most likely to prove fruitful of good to India.

In some ways the last clause of my amendment-is the most important
of all. The House will have noticed that I have made little mention of
the difference between the majority and the minority reports. I have
done so deliberately. I have not occupied myself with the question, as
it was put to me, whether our protection should be protection with a big
P or protection with a little p. The point to fasten on is that the Com-
mission unanimously agreed in the recommendation that a policy of pro-
tection should be adopted and, whether we agree with the majority or
whether we agree with the minority, it must be clear to all of us that
the operative part of both reports is the Tariff Board. From the nature
of the case both the reports deal mainly with generalities, and the one
main, concrete, proposal made is that a Tariff Board should be appointed.
Now, if I have carried the House with me so far, I think they will agree
with me that, having accepted the principle of protection, the next step
must be to decide what industries need and deserve protection and what kind
or measure of protection they should get. There is, of course, a third
question. There is the question whether we can afford to give the
measure of protection recommended. That will ultimately need the
decision of the Government and the Assembly, though even in the preli-
minary investigation it must be borne in mind. For the investigation
of these first two questions, we agree with the Commission that what it
calls a Tariff Board must be appointed. We feel that in questions of
this kind a more detailed investigation is necessary than a Government
Department can undertake, and, moreover, an investigation of a different
kind. In many cases the interests of more than one industry will be
affected; in many cases again there will be what the Fiscal Commission
. calls & conflict of interests. Each and every industry affected must be
given a hearing, and that is why we think some kind of Board is neces-
sary. It is quite clear, I think, that the duties of this Board must be
purely of an investigating and advisory nature, as indeed the Fiscal Com-
mission recommends. So far the matter seems clear enough, but -there
are many difficulties. The first question is whether the Board should be
a permanent Board or a temporary Board. Now, I am quite prepared to
admit that, if our policy is successful, we may require, if not a perma-
nent Board, at any rate a Board for a long period of years. For in-
dustries tend to beget industries; but there are obvious dangers in a
permanent Board. It may-: ‘become an incubus rather than a help. Even
in the United States of America. the Tariff Commission at one time
tended to become merely a sort of glorified Commercial Intelligence
Department, very useful no doubt, hut entirely beyond the resources of
India at present. We think that the wisgst course is to create a Board

* ®
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for one year in the first instance on an experimental basis. At the end
of that year we can take stock of the position. We can see how the Board
has worked; whether it needs alteration; we can decide whether to expand
it or modify it, or whether to abolish it altogether and try some other
expedient. That is to say, we follow the Australian precedent rather
than the American precedent. Australia began by appointing its Board
for two years in the first instance. We are in favour of this course for
another reason. It assists in the solution of two other difficult questions,
one the constitution of the Board and the other the exact relationship of
the Board vis-d-vis the Government of India. I take the constitution
first. I am aware that the minority report recommends that of the three
Members of the Board two should be elected by the Indian Legislature,
but I hope the House will agree with me that it is quite impossible for
the Government to accept this suggestion. If we accept responsibility
for a policy of protection, and, if we appoint a Tariff Board in order to
help us in working out that policy, we must also accept responsibility for
the constitution of the Board. What is the main essential of the Board
which shall play such an important part in the working out of our policy?
It is this. We must be able to rely on the Board for a perfectly impar-
tial investigation of all relevant . facts before it makes its recommenda-
tions. That is the first essential. The Board must be entirely impartial.
No extraneous considerations of any kind must enter into its composition;
and that is why I hope the House will not think that I am casting any
reflection upon the Indian Legislature if I say that the Government feel
that they must retain in their own hands the duty, or rather the respon-
sibility, of appointing this Board. They cannot delegate that duty to
anyone. They cannot trust to election even by the Indian Legislature.

Then again we have had some difficulty as regards the exact relation-
ship of the Board to Government. If the House agrees that we should
a.dlfere to a policy of protection, then I am sure that it will also agree
that we should take steps at once to make that policy” effective and make
it effective as rapidly as we can. That is to say—dnd I have particular
reasons for this—I should like to set up the Tariff Board at once, and I
should like to make such arrangements as will enable us to get quick
decisions upon the recommendations of the Board. That is why, again
following the Australian precedent, we have proposed that one member
of the Board should be an official of Governmént. He is not intended
to represent the interests of Government as if those interests were in any
way divergent from the interests of the country. I hope I have made it
clear to-day, in this speech of mine, that in this matter our interests and
the interests of the country are, we hope, entirely identical. (Hear,
hear.) The Board will be empowered to investigate the question which
industries deserve protection, and what measure and "kind of protection
is needed. In framing its recommendations it will of course have to
bear practical considerations in' mind. It will have to try fo frame such
recommendations as can be accepted and as are practicable. Now that
is why we think -it advisable to have one of the members an officer of
Government. He will act as a Liaison Officer beétwéen the Board and the
_Government. He will assist not only in keeping in touch with the officers
of Government but he will gssist in formulating recommendations. If
we hdve a Board which is entirely independent of Government, v/hat will
be the result? We shall get its recommendations. There will be three
devartments of the Government of India which will be concerned—the
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Department of Commerce, the Department of Industries and the Depart-
ment of Finance. The usual lengthy noting, which is a feature of the
Government of India system, will go on. There may be disputes. The
cases will then have to go.to Council, and there will be inevitable delay.
That is the reason for our proposal. We hope that in this way, by this
device, we shall be able to get a quicker and an earlier decision upon the
recommendations of the Board..

Sir, I am afraid that I have detained the House for a very long time;
and even so I fear that I have been able to touch only the fringe of a very
big and a very. difficult subjeet. In our view the first essential in dealing
with the recommendations of this very important Report-is to get a deci-
sion on the question whether the policy of protection should be accepted,
and if so, whether or not immediate steps should be taken to get that
policy made effective. It is for these reasons that I have concentrated
on these two main points. I quite admit that therr are
other important recommendations in the Fiscal Committee’s Report
and those recommendations will receive full consideration in due
course. But it seemed to us to be -useless to proceed to the
consideration of those recommendations until we had -got a decision on
the main question of principle. Some people in' this House may think
that even on the main question of pelicy we have made only a grudging

advance in the direction in which the House wants us to go. But I am

sure ‘on reflection the House will not endorse that opimion. We aré deal-
ing with a matter of vital importance. Our decision must have the most
momentous consequences for the people of this country. 'In deference
to what we know to be the strong feeling. in this country, and for other
reasons which I have explained, we are prepared to adopt a policy of pro-
tection. We aecept the unanimous view of the Fiseal Cammission that
the principle must be applied with diserimination, and we are ready at
once to set up the machinery which is necessary for the application of
the principle. I hope the House will realise that we have done our best
to identify ourselves with the aspirations which we know to be common
in this country. (Hear, hear:) But T am also confident that the House will
recognise that a Government, placed as we are, are entitled, in dealing
‘with this important question, to lay it down that the only safe and
prudent course is to proceed with a proper- measure of caution.

Sir, I commend my amendment to the House. (Hear, hear.)
Mr. Jamnadas Dwarkadas: - Sir, there is only one difficulty with regard
to (c). I thought the Honourable Mr. Innes read: ‘‘ with due regard to

the well-being of the community and to the safeguards suggested,”
1ot *‘ subject to the safeguards suggested ' as printed on the paper.

Mr. President: Does the Honourable Member accept that?

The Honourable Mr. O. A. Innes: Yes, Sir, I am prepared to accept
‘that in clause (c) of my amendment the words ‘‘ subject ' be omitted.

The proposed amendment was adopted.

. Mr. J. P. Ootelingam (Nominated: Indian Christians): Sir, with your
permission I would ask the Honourable Member if he would accept a slight
-+mendment also in clanse (d), namely, the jomission of the word * may ".

Mr! President: No, I cannot permit it. That is a substantial amend-

ment which ought to he on the paper. .
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Sir Oampbell Rhodes (Bengal: European): Sir, as representing what
may be called the oth:r wing of the Fiscal Commission, I have very much
pleasure in supporting the general conclusions at which my Honourable
friend and colleague, Mr. Jamnadas Dwarkadas, has arrived in his Resolution.
It is quite true we arrived by different paths. He chose the pleasant
field path of national idealism which lies, I am afraid, sometimes very
close to the quagmires of political and racial hatred. (Mr. Jamnadas
Duwarkadas (and other Honourable Members): ‘‘ No, no.”’) Whilst I
travelled along the hard, dusty high road of plain economie truth,
and therefore, Sir, I must be forgiven if perhaps I raise a little
dust. I think one thing can be said of our Report, that it was
an honest report; that we started with no preconceived ideas. We did not
try to make out a case. Whenever we found a difficulty, whenever we
found an argument against the conclusions at which we eventually arrived,
we frankly put it down and therefore in our report, I think, are contained
all the pros and cons of the question. I am in a little difficulty, Sir, as to
whether I should support the proposal of my Honourable friend, or the
amendment which has been put forward. At their annual meeting in
Junuary, the Associaited Chambers of Commerce in Calcutta, over which
I had the honour to preside, passed a Resolution, which has not yet been
published, by an overwhelming majority—I think one Chamber.only dissent-
ing—very much on the lines of the amendment moved by the Honourable
Mr. Innes, and therefore it is best perhaps that I should incline to the
-amendment. Well, Sir, what are the reasons which caused this wonderful
unanimity in our general conclusions? We have been eriticised both here
ard in other countries; but one criticism has never been directed -against
us, that we were a happy family playing at follow-my-leader. Mr.
Jamnadas has referred to the cloud of witnesses. Well, some of those
witnesses, Sir, were not helpful. National aspirations for self-determination
snd for self-development are admirable; but many of our witnesses seemed
to think that because & thing was right for England it must therefore be
wrong for India, and some of them seemed to think that in order to
benefit India you must injure England. I do not think those arguments:
impressed us. A somewhat similar class of argument exists in England
also. England has always laboured honestly under the impression that if
8 thing was right for England it must therefore be right for India; and in
that, I think, lies a great fallacy. Mr. Innes has put his finger on the
spot in this matter of unanimity. We did not find a clean slate. Had we
done so, those who had preconceived notions of free trade might have tried
to elaborate a free trade policy for India. We have not got that at the
present time. We have a haphazard protection masquerading in the form
of free trade. In all the criticisms by what I may call the whole-hog free
trader since that report was published, I have seen no constructive criticism
ag to how we should have proceeded to produce a real free trade system
for India as it exists, and I think rightly exists, for England. England
depends for its revenue chiefly on direct taxation. Direct taxation
in India can take two forms, one from the limited number of the wealthy
from which sufficiert revenue could not possibly be got; and the
other by san increase in some of the existing direct taxation; for,
obviously you cannot collect direct taxation of four annas or eight annas
per head from the masses of the people. That means land taxes, and I
think the Commission were convinced, whatever the rights or wrongs of
iucreasing land taxation might be, that it was a physical impossibility to,
do so. In regard to import duties England is careful to keep her import
duties confined to & few commodities which not only are not produced in
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England but cannot be. If we look through the import list of goods
coming into India, I think we could elaim that, theoretically at least, practi-
cally everything that comes in could be manufactured in this country and
therefore a logical free trader would have to put excise duties not only on all
local manufactures but threaten to put excise duties equivalent to our import
duties on everything that came into the country so as to warn local manu-
facturers that they must not start industries under the. protection of these
rcvenue duties. 'We heve thus not had the advantage of free trade to which
I shall refer in one moment. We have not had the advantages of protec-
tion. As was pointed out by two very able witnesses, Mr. Shakespeare of
Cawnpore and our Honourable friend, Captain Sassoon of Bombay, these
high revenue duties were of no advantage as long as there was no security.
They were sufficiently high to protect but there was no security and there-
fore the whole of the advantage that might be derived from these duties
was lost. I consider these duties at present are high enough for the class of
protection with which India should experiment. Mr. Jamnadas advocates
& gelf-contained India. I know it is a popular ideal. He says it would be
a great stand-by in time of famine. Has Mr. Jamnadas ever heard of
tkat happy island in the Pacific where the people gain a precarious living
by taking in each other’s washing? What will happen in a famine year
if we are self-contained? The food supplies. will fall off; you have a big
industrial population to feed; the industrial population depend for their
custom on the agriculturists and so by the process of taking in each other’s
washing Mr. Jamnadas hopes the country will thrive. I must warn
Mr. Jamnadas’ colleagues from Bombay that if that is the vision before
you your mills will immediately stop working, for the demand for clothing
will be satisfied not by Bombay but by Bengal. The country will then
need to clothe itself only in sack cloth and ashes. I am not one of those
who are so very pessimistic of the progress so far made. Industrial progress
hitherto, in large factories at least, has been confined mainly to the
temperate zones; we call them temperate but the real fact is that the
rnigours of the climate drive people to choose indoor occupations. Now,
Irdia stands alone; 't is not only the foremost industrial country in the
tropics, but is the only induptrial country in the tropics. I admit the pace
has not been fast enough, but I think it is wrong to overstate our case and
say that there has been no progress whatsoever. I think that would be
# reflection not only on the Scotchmen in Calecutta but on my. Indian
friends in Bombay and elsewhere. The Honourable Mr. Innes has drawn
attention to the fact that this is an inopportune time to start a protec-
tionist policy. I agree in a certain measure, but every business man knows
that it is in times of dull trade that you put your house in order so as to
be ready when good trade comes; and in that sense I think this is the
r:ost opportune time tc make a start. Mr. Jamnadas has menticned the
controversy between India and Lancashire or, as I would rather say,

between Bombay and Lancashire, because the Punjab, Bihar and Bengal
have never had any qudrrel with Lancashire. (4 Voice: ‘* They are begin-

ning to have.’’) I do hope that after this debate to-day ome fact will
emerge, that we agree to bury, and that our Resolution will bury, this old
animosity. (Hear, hear.) (4 Voice: * Let Lancashire follow suit.’) I
bsve put my signature in this Report to that Chapter which recounts that
regrettable history, let us be frank, of the interference of Lancashire
with India’s self-determination. But we must also remember that
Lancashire has always been in the forefront of all political efforts of
nations all over the world, including India, to develop self-Government
end it 1s pathetic that, owing to the fact that she supported the Reform

’ .
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Scheme in India, she is the first in a8 measure to suffer. At the same time,
I am not prepared to believe that there iz any real conflict between the
two. Bengal requires double. the amount of cloth than she uses now. She
has a limited amount of money to spend on cloth, and as has been pointed
out in the Dissenting Minute, in a quotation from a speech which I made in
this House, 10 yards per annum per body is not sufficient. We therefore re-
quire all that Bombay and Lancashire can give us, and we also, I think, have
a right of speaking for the people of Bengal, to buy what clothes suit us best.
Therefore, when we get that Tariff Board a¢ work, we shall find the conflict
iz not between Bombay and Lancashire, for I would draw Honourable Mem-
ber’s attention to that very illuminating sentence in our Report which says
that ** if we get rid of this conflict between Bombay and Lancashire, the
Tariff Board will then be in a position to decide the real point at issue, .and
it will no longer be & matter between Bombay and Lancashire but between
the Indian producer and the Indian consumer '’. There will, therefore, be
conflict. There will be if we establish protection, a desire on the part of the
manufacturer to consider his interests perhaps before those of the consumer.
That has been so in all countries, and it will be no greater in this country;
it may even be less. My Honourable friend, Mr. Townsend, will remember
when he and I some years ago went down to Bombay to arrange standard
cioth for the poor of Punjab, Bihar and Bengal, that we met with a most
sympathetic response from the Bombay Millowners, and I am still grateful
for what happened in the budget debate last year when they supported my
amendment for the reduction of the import duty. I do not know what
scerets are locked up in the breast of the Honourable the Finance Member,
but I can 'et out one secret that, if he proposes to put up the duty this year,
“there will be at least one vote in the lobby against him. It is this possible
conflict. of interest between province and province, between industry. and
sgriculture, between industry and industry, which has caused us to recom-
mend in the best interests of India that the adoption of a policy.of protec-
ticn should be applied with discrimination along the lines of our Report.
We do not recommend a rash and reckless plan of protection, for we believe
that that way leads to disabter. We do not recommend the present haphazard
system of protection masquerading under the guise pof free trade. We do
not recommend that our policy should be. settled for us by any one outside
this country. (Hear, hear.) We recommend protection not .only of the
irterests of our industries but of the interests of the agriculturist. We
recommend protection, by the exercise of wise discrimination, of the con-
sumer. If 1 may misquote in conclusion a famous democrat, I would say
that we have recommended protection of the interests of the people in this
land, by the people in this land, and for the people in this land.

Mr. . A. H. Townsend (Punjab: Nominated Official): I regret, Sir,
to have to turn this debate to a provincial aspect, despite what the Hon-
ourable Mr. Innes said, but I come from the Punjab and the views which
I am about to put forward represent, I think, not only the views of a
great number of people in that province but perhaps also those of other
agriculturists in other parts of India. Now, Sir, the Punjab is and must
continue for very many years, so far as I can see, even under protection,
tc be an agricultural and not an industrial province, and to put it briefly,"
many’ of us think that under a policy of even discriminating protection,
however much you may discrivinate it, we will cerfainly suffer, at any
rate, fot very many years to come. The great majority of our Yunjab
people are agricultu:ist(s, pure and simple. We* have but few minerals,
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.no cheap waterways to help our transport, and practically no coal: prac-
tically all the coal we use has to be brought many hundreds of miles by
rail from the Bengal coal-fields, and costs at least Rs. 5 per ton more in
Lahore than in Cawnpore owing to the longer railway journey.

The Punjab generally exports raw materials and imports manufac-
tured articles. On the average of the last five years I find that no less
than 84 per cent. of Punjab exports—not all to foreign countries—con-
sisted of raw materials, and 66 per cent. of our imports was manufac-
tured ‘articles. Of the balance much was food for our cattle. And, Sir,
despite what the Honourable Mover said on the subject, labour in the
province, both skilled and unskilled, is both scarce and dear, and costs
more than in. the neighbouring United Provinces, thereby placing us at
‘an additional disadvantage compared with it from the industrial point of
view. Nor will our difficulties in this matter get less, when the large
tracts of the country which will be irrigated by the Sut.lej Canals, now
under conhstruction, come under cultivation. Whatever degree of protec-
tion, Sir, may be introduced, I can never visualise the sandy tracts of
Mianwali or Multan or the arid country lying to the south of the Sutlej
as industrialised. Again, Sir, as Mr. Calvert, the Registrar of Co-opera-
tive Societies in the Punjab' points out in his book ‘‘ The Wealth and
Welfare of the Punjab,”” to which I am indebted for much of what I say
this morning,—we are handicapped in this matter by our geographical
position. Assume industries to become successfully established in. the
province, where are we to find a market for our. manufactures?
The Punjab is bounded on three sides by countries which offer no market
for its products. Kashmir, Ladakh and Tibet lie on the north, on the
west Afghanistan and Baluchistan, on the south Rajputana, sparsely
populated and undeveloped. None of these regions have sufficient popu-
lation to make them satisfactorv markets for our manufactured goods.
It is often said that an ounce of fact is worth a ton of theory. Well, here
is an ounce of fact. During the war, one of the few Cotton Weaving and
Spinning Mills in the Punjab came into the markef. It was purchased
lock, stock and barrel, by a firm in Bombay. Instead of using the fac-
tory, as it was, in the Punjab, the purchasers found it to their advantage
to remove all the machinerv of the mill at very considerable expense to
Bombay, where it was, I understand, used in a new mill, and the shell
of the building is still standing, a sad monument ‘o Punjab industries,
decaying and unused. Briefly, Sir, many people in the Punjab fear that
a policy of protection for India will only impoverish the agriculturists who
form the great majority of our people at the expense of those parts of
India Whmi:. are already mapufacturing centres, as Bombay and Calcutta.
During the war, Sir, the industries situated at those places had in effect,
as Mr. Jamnadas Dwarkadas said, protection. I hold in my hand a well-
known commercial paper. and, glancing down the dmdands paid - by the
Bombay Cotton Mills for the vears 1918—1921, I see the figures of 50, 60
and even 100 per cent. Now, in the Pun]ab Sir, ‘during those years,
cotton cloth and yarn, much of which came from Bombay, went up nearly
100 per cent. in price. Mr. Jamnadas Dwarkadas did not mention, I
notice, this point when he discussed the effect of the war on.Indian
industries.

In this connection, I might criticisg incidentally the personmel of the
* Fiseal Tommission. I do not know if  am in order in doing sp. It was
- composed of eminent ynen, but the eminence of, at any rate, the great
- majority of them was that of either successful bpsiness men or professors
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of economics. No one of them, I think, had attained any great eminence as.
a ‘‘consumer,”’ though I readily- admit it is not easy to find a ‘‘consumer”’
such as I would like to find in this connection. -Punjab agriculture, and
agriculture generally in India, asks for free trade, whatever industries ask
for. The great majority of our people wish to import what they require
free of duty and also they ask that no restrictions should be placed on the-
export of their products, which are, as I have said, generally raw mate-
rials, though of course we would not object to a very small cess designed
to help our agriculture as the proposed cotton cess. It is true, Sir, that
the Commission decisively pronounced itself against any policy of export
duties on food grains. For thi§ relief much thanks. But experience in
all protected countries of the world shows that a policy of high protection
on imported goods eventually has the effect of reducing the prices that
other countries are willing to pay for the exports of protected countries,

and it is possible that in the long run our Punjab exports of raw materials-
may suffer in this way.

Before I conclude, Sir, I wish to say a few words on the questioh of
protection for India as a whole. The example of America as a country
which has successfully adopted protection is often quoted in India. Well,
Sir, let us see what Professor Taussig, an American Professor of Econo-
mics, whom the Commission itself calls distinguished, has to say on the-
subject. After discussing in detail the pros and cons of the relative
advantages and disadvantages of protection to the United States, he
comes to the considered conclusion—I quote his own words—‘‘ that there
probably remains a heavy debit balance against protection.”’

Mr. Jamnadas has quoted, approvingly, the example of Japan in this
matter and has urged India to follow the example of that country. Well,
Sir, let me give him an extract from Mr. Calvert’s book to show how
Japanese industries have been faring recently : )

‘“ The expans:wca of industries in Japan in recent years was abnormal and unhealthy.
In 1919, for example, there were erected 2,700 factories, involving a capital of 522
million yen, but depression set in and a great slump in business. followed, and many
failures ensued. The unbridled speculation and wild company promotion led inevitably

to severe reaction. In the single month of June 1920 no less than 134 Joint Stock
Companies went into liquidation.”

There is, Sir, all through India a wide belief that the mere introduction
of protection in India will, ipso facto, cause industries to. spring up on a
large scale all over the country: that there is in the mere word a charm,
as in Abracadabra. Believe me, 8ir, never was a greater mistake made,
so far at any rate as the agricultural provinces of India are concerned.
Of the three tésts laid down by the Tarif Commission which industries
claiming protection must face, the third test is infinitely the most im-
portant. It is that the industry to be protected must be one which will
eventually be able to face world competition without protection. The last
few words are all important. The intention is that the protection given
should in no case last for ever. Professor Taussig calls this test the -
decisive test. Well, Sir, experience all over the world shows how diffi-
cult it is. once protected duties are imposed, to take them off; each pro-
tected industry, when a proposal is made to remove protection from it,
sets up a howl. Professor Taussig says:

““We are told in the same breath that prices have been brought down and a.'
flourishing industry brought to maturity, but at the same time, that the duties must-
pot be touched.™’

U <
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Particularly from this point of view, but indeed generally, I do not envy
the proposed Tariff Board in the discharge of its duties. What is said
on the subject by another distingunished American Economist is in point.
He says:

‘“ Protection involves political corruption on a gigantic scale. One has but to
witness the scencs in and about the Committee room when a tariff is being framed in
the United Bta‘es to realise that there exists no more potent engine of political
demoralisation : section is pitted against section, interest against interest, and business
against business; and the final decisions arrived at are only the results of log-rolling

tnd a. series of unholy alliances.”

I direct these remarks to the attention of the House. I am only too well
aware, Sir, that vocal Indian public opinion and sentiment is very strongly
in favour of protection, and sentiment will largely influence the decision
which will be come to in this matter by the House to-day. I would ask
it, however, not to let sentiment in this matter be entirely separated from
economic considerations, and also to remember that the decision they
will arrive at, as was well said by Mr. Jamnadas Dwarkadas, as to the
future fiscal policy of India is a matter of the very greatest importance to
the welfare of the people of every part of India and that that decision may
have effects in future years which are not now anticipated or even con-
sidered. Still, Sir, we must realise that the Punjab cannot cul itself off
from the rest of India, much though we might like to do so, not only on
this matter but also perhaps on another matter that is coming under dis-
cussion in this House next week. Nor, of course, can the financial diffi-
culties of the Government of India, which are brought out in Mr. Innes’s
amendment, be overlooked. So, Sir, I am unwillingly forced to support
this amendment, lest a worse thing befall us.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, as I propose
to maintain a critical attitude towards both the original Resolution as
well as the amendment proposed by the Honourable Mr. Innes, I think
it is my duty at the outset to make my position clear on one fundamental
principle. Sir, I am not against the development of industry. I fully
appreciate the difficulty of the country dependent for its livelthood upon
mere agriculture. I am fully alive also to the dangers of famine, but,
Sir, Mr. Jamnadas Dwarkadas hss not proved how famine would be
averted by industrial development. But, although famines cannot be
averted, I admit this much, that it is necessary to give varied occupations
to the people of this country in order that the pressure on the land shotld
be relieved at least to some extent. Sir, I also want to make my position
on another question clear. As long as the nations of the world have not
ceased fighting with each’ other, T admit it is necessary that every nation
should try, as far as possible, to be self-contained. There are disadvan-
tages of this attempt, and those were pointed out by my Honourable
friend, Sir Campbell Rhodes.

But, Sir, I admit that it is necessary, as long as the world has not ceased
fighting with each other, that every country should make an
attempt to be as self-contained as possible. Having accepted
these two fundemental principles I want to discuss whether a high tariff is
the only method of protecting the industries in this country. Personally I
divide the methods of protecting industries into three categories. The first
is a high tariff, which is a very popular method. Secondly, the method
proposed by the Industries Commission, namely, assisting the industries
by various means such as research, industrial training, giving concessions
in the form of land, etc., or even giving bounties to the md!mtnes or
guaranteeing interest as we do in the case of Railways. There is a third

1r.M,
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method of protecting and developing industry and that is by the State:
undertaking to manage the industry. (Some Honourable Members: ‘' No,
no.”’) Some people say- ‘“ No, no.”” I am not much concerned with them..
Let me first: refer to the advantages and disadvantages of the first method
of protecting the industry, namely, a high tariff-wall. The reason why
this method is preferred is, in the first place, that the burden which is.
thrown on the people is indirect. The poor people, especially the illiterate
people, cannot see that they are contributing towards the building up of
the industry.. The Industrial Commission knew “very well that if they
had proposed that the industries in this country shouvid be developed not
by indirect taxation but by direct taxation, the Legislative Assembly"
would not have accepted that principle. The industrialists want that
the people on whom the burden falls should not know that they are bear-
ing tHe burden.

Mr. Jamnadas Dwarkadas : Has the Commission claimed that?

Mr. N. M. Joshi: Sir, I am asked whether the Commission has claimed
that or not. . I am explaining what people, when they advocate protec
tion, have in their minds, -and I feel that this is in their minds whenever
they advocate high import duties instesd of advocating direect contribution
to the industry. Sir, there is a second advantage to the industrialist in
having protection by means of a high tariff ‘wall, and that is that he is
free of -all Government intervention. If an industry wants protection or-
is given protection by direct method, Government will insist upon inter-
vening in its.affairs. Take the case of Railways. Government guaranteed.
interest to the Railway Companies, but then when Government guaran-
teed - “interest, they kept to themselves the right of intervening in the
affairs' of the Companies. Therefore the industrialists do not generally like
that the assistance to be given to them should be direct. They generally
prefer assistance which takes an indirect form, which leaves them free to
do what they like. The third argument that may be urged in favour of a
tariff wall instead of direct assistance to the industry is that the collec-
tion charges of indirect taxes are not so.large as the collection charges of
direct taxes. .Sir, this is a matter of proof. My Honourable friend, Mr.
Innes, will tell the House how we stand in the matter. But even admitfing
that the collection charges of direct taxes are a little higher, is it right that
we should throw away all the advantages of direet taxation and accept a
method of assisting industries-which: contains several-dangers which have
been admitted by every speaker who has spoken up to this time? We have
seen the advantages. They are not many. But there are great disad-
vantages in the method of protecting industries by means of a high fariff
wall. Let us suppose for the sake of argument that a-high tariff wall is
necessary. A large amount of money will be thrown into the pockefs
of. the industrialists by a high tariff wall. But what is the guarantee that
the meoney .thrown into the pockets of the industrialists by that means
will be spent for the development of the industries? Sir, it will not be
very uncharitable if T sav that at least some part of that money will be
spent on the luxuries of the industrialists themselves. Will they not
spend part of the money for their motor cars, for hiring half a dozen
palaces. and for purchasing race horses? 8ir, the money. for all their
luxuries will .come out of the money which will be placed in their hands
by means, of protection. Therefore, let the House be sure that when vowr
put money into the pockets of the indusfrialists with the intention that
the industries should be developed, at least sll that money will not be

{
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L]
spent f‘or the development of the industries, but a great part of it will be
spent for the luxuries of the industrislists. There is another disadvan-
tage in giving protection to the industry by means of a high tariff wall,
and it is this. If you give help to an mdustry by means of a high tariff
wall, you cannot discriminate between a good industrialist and a bad in-
dustrialist. A good industrialist may spend all the money that he gets
in developing the industry but a bad.industrialist will not so spend that
money, This is a great disadvantage. But we can discriminate between
a deserying industrialist and .an undeserving one by giving direct help to the .
industries. But, . Sir, the main disadvantage of a high tariff wall, which
has been mentioned both by the Honourable Mr. Innes and the Honour-
able Mr. Rhodes is high prices, Sir,.the high prices have to be borne by the
poor. people in larger proportion to their income than the richer classes.
Nobody will say here that if you have got a tariff wall on articles such as
cloth, the poor man will not suffer more in proportion to his income than
the rich man. The poor man pays on cloth more in proportion to his
income than the rich man pays. This fact is absolutely clear. . There-
fore, a high tariff wall on necessaries of life can never be just. It falls
unjustly on the poor man. I am not saying that the poor man should
not pay at all. But nobody will also say that the poor man should pay
more in proportion to his capacity to pay than the rich man. This is the .
greatest disadvantage of the method of protecting an industry by means
of a high tariff wall. Sir, I know there are people—I do not know whether
they are here or not, but I have met them several times—who say ‘‘ where
is the -harm? .Is it not the duty of the people of this countrv to support
the industry? Is it not our duty to support Bombay as against Lanca-
shire?”’ 8ir, I can appreciate the sentiment of patriotism, and I also
know that the poor people of this country have got some patriotism. But
should your patriotism be only confined to the poorer class? If industry
is to be ‘developed at the cost of the poor people, can it not be developed
at the cost of the wealthy? 8ir, I have read through the report (of the
Fiscal Commission). I have read through the majority’s recommenda-
ations as well as every line of the recommendations of the miinority—the-
patriotic ‘minorify. But I have not found one sentence there appealing
to the wealthier class to spend their wealth not in luxury but in develop-
ing industries. Sir, I have not seen one appeal to the richer class there
asking them to develop the industries, even if it were necessary for Them
to suffer loss for the developing of industries. On the contrary, it has
been said that our capital is shy, capital requires encotragement. It is,
therefore, clear that the Indian capitalist is not sufficiently patriotic. If
the Indian capitalist is patriotic he will not be shy to invest his capital in &
cational industry, the capital will come forth even if there are losses.
Therefore, ! when- people talk of patriotism, what they mean is that that
patriotism- should be shown by the poorer classes and not by the richer
classes. 'The richer classes require temptation, encouragement in order
that they' should put their money into industries. But, Sir, some people
say ‘' Do you not want industries?’’ Suppose we cannot develop indus-
tries without putting even an unjustifiable burden upon the poorer people.
Bir, I do not wish to answer that question. I only say that these are not
the only two alternatives. 'If these are the only two alternatives, namely,
either not to develop industries at all, or to develop industries by putting
a burden, an unjustifiable burden upon the poorer classes, then I do not
know what would be my answer. T shall think then. But I believe there
is a third alternative. You can protect vour industries without putting
an unjustifisble burden, st least without putting a disproportionately

.
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high burden upon the poorer classes, and that method is to assist the
industries by means of direct assistance. Give any kind of direct assist-
ance, I shall not object. If there is direct assistance, naturally in the
first place, that assistance could be given only to those industries that are
deserving. It will be given only to those industrialists who deserve, who
“do not spend their money in luxuries and whose industries do not suffer
losses on account of mismanagement. Sir, it may be said, *‘ If you give
direct assistance to the industries, how are the taxes to be collected, how
is the money to come? That money will be collected by indirect taxation.’’
Sir, it is true that the amount of direct contribution may have been
obtained by indirect taxation. I do not approve of indirect taxation, but
even if the taxation is indirect if you give direct help there is the pres-
sure of public opinion. The public will know what person is being helpea
with the public money, and the public will exact that that industrialist
is careful in managing the industry. That is the great advantage. The
whole industry will be under the criticism of the public of this country
who pay towards that industry.

Then, Sir, as regards the State management of industry, this is one of
‘the methods which has been recommended not by me alone but by the
Industrial Commission itself. The Industrial Commission has said that
under certain circumstances it is necessary for Government to pioneer a
new industry.

Mr. President: Order, order. That is not strictly in order under this
‘Resolution.

Mr. N. M. Joshi: I do not wish to speak on this subject alone. Asa
.matter of fact, it is not necessary for me to dilate on the advantages of
State management.

Mr. President: Not necessary! It is not possible.

Mr. N. M. Joshi: I only content myself by saying that a high tariff
wall is not the only method of protecting an industry. An industry can
be protected by the State managing the industry. This has been done
not only in this country but outside, and as a matter of fact the advan-
tages of that method will be explained to this House not by a theoretical
man like myself, but by experienced industrialists like my Honourable
friends Mr. Jamnadas Dwarkadas, and Mr. Kamat, when the question of
the management of State railways comes before this House. Therefore,
I do not propose to speak about the advantages of that method.

But, Sir, there is one more point on which I should like to speak and
it is this. My Honourable friend, Mr. Jamnadas Dwarkadas, said that
there are dangers in protection. He admitted that. Unfortunately he
did not mention them, but I propose to mention them only in a few words.
Those people who want to know the dangers of industrialism should visit
the slums -of Bombay. That beautiful island given by Nature to this
country has been turned into a hell by the industrialists. (4 Voice:
“‘ Are you against industrialism?’’) Is it not necessary if we want to deve-
Top nur industries to take precautions that more such hells are not. created
in this country?. Then again take the question of people who leave their
villages and go into cities. People in villages have got the joint family
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system. If any one of them is ill, he is looked after by his relatives, by
his neighbours. Ii_he is old, his son, his grandson e .

Mr. President: That does not arise on this Resolution.
Mr. N. M. Joshi: I am only pointing out the dangers of protection.

Mr. President: That danger may happen even where there is no pro-
tection. It is not relevant to the: subject under consideration.

Mr. N. M. Joshi: It is true that these dangers may take place where
there is no protection, but here we are advocating protection in order
that industries should develop very fast, and there is the greater danger of
these evils arising when you are developing industries very fast. As a
matter of fact, all the slums in Bombay are due to the fact that the indus-
tries developed very fast without giving sufficient time for people to build
houses.

Mr. President: The Honourable Member must address his remarks to
the policy of protection. I may point out to him that the clock tells me
that he has already spoken for more than fifteen minutes.

Mr. N. M. Joshi: I do not wish to take up the time of the House, but
I wish to refer to only one other evil of protection, and it is a direct evil
ol proteetion. When a country undertakes a policy of protection, it means
high prices. High prices mean discontent and when poor working classes
become discontented the only method possible for them of getting redress
is to organise themselves and getting their grievances redressed by means
of strikes. But at this stage what happens? The industrialist who wants
to develop his industries very quickly by means of protection wants to
restrain those organisations as much as possible. That has been the experi-
ence of the world.

Mr. President: I cannot allow the Honourable Member to discuss trade
union legislation on a motion esking for the establishment of protection.

Mr. N. M. Joshi: I have felt that if a policy of protection is followed
there will necessarily be discontent among the working classes, and if
there will be discontent among,the working classes they will have to
organise themselves, and in order that the organisation should grow strong
ig is l*lnecggsnry that freedom of organisation and freedom of strike shouid

e allow ..

Mr, President: If I had not been in the Chair I would have been very
glad to discuss this matter with the Honourable Member. But I have
to tell him that his argument is entirely out of order.

Mr. N. M. Joshi: I shall content myself now by making an appeal to
the Honourable Members of the Assembly. My Honourable friend, Mr.
Innes, has already referred to the fact that the masses on whom the burden
of protection will fall are not represented here. After all, whom does
this Legislative Assembly reprcsent? It represents the electors whose
number is a very small fraction of the population. It may be one per
cent. I assure the House that it is after all a very small percentage of
the population. I do not mention this point to belittle the importance
and dignity of this House. As a matter of fact. I admit that for practical
purposes we could not have got a more representative Legislative Assembly
than this. But, Sir, that should not blind us to the fact that the masses

L]
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.ot the people are not represented here and when we are considering the
question of putting a burden on the masses more in proportion to their
income than the burden falling upon the richer classes, it is our duty to put
greater restraint upon ourselves, to be more cautious in pressing burdens
upon the poor people than it was necessary for us if the burden had to
fall more upon us and more upon our electors. With these words I move
‘the amendment which stands in my name to the amendment moved by
the Honourable Mr. Innes.

Mr. President: The Honourable Member will realise that during the
conversation which I had with him I informed him that the.last half of
‘his amendment is out of order, seeing that it attempts to bring in the
-question of trade union legislation before adopting a policy of protection.
‘That is not within the scope of the Resolution.

Mr. N. M, Joshi: If the second part is out of order, I propose the first
part:
“ Provided tha: measures adopted with that end in view be so framed that the

financial burden resulting therefrom will fall upon the people in proportion to their
-capacity to bear it."”

I hope the House will accept my amendment.

L ]
Mr. Prezident: If I had known that the Honourable Member was moving
his amendment, I should probably have called somebody else, because I
think it is desirable to have the proposition put by the Government debated
against the proposition put forwsrd by Mr. Jamnadas Dwarkadas. At the
s::lne time, the first part of the Honourable Member's amendment is in
-order.

Mr. N. M. Joshi: I shall move my amendment later on.

Dr. H. S. @Gour (Nagpur Division: Non-Muhammadan): Does the
‘Honourable Member move his amendment as an additional amendment to
‘the original Resolution or as an amendment to Mr. Innes’ amendment.

Mr. N. M. Joshi: As a matter of fact it can be made an amendment to
aayone of the two.

Mr. President: I must inform the Honourable Member that his amend-
‘ment was originally put down as an amendment to Mr. Jamnadas Dwarka-
-das’ Resolution. He did not know then that Mr. Innes’ Resolution 1s
going to contain the words ‘‘ with due regard to the well being of the
community.”” I should imagine that these words would have satisfied
‘the point raised by the Honourable Member, though, as I have told him
he is perfectly in order in moving it. ’

Mr. N. M. Joghi: I do not know what will suit the House. It it suits
the House that my amendment should be an amendment to the orig al
Resolution, I do not object. If it suits the House, I have no ob'e(gsglon
to its being treated as an amendment to the Honourable Mr ]Innes’
amendment. ‘

Dr. H. 8. @Gour: On a point of order. It is for the Honou
of the amendment to say as to whether it is an amendment tar:l?:eonhfrqvig
motion or any particular amendment. It is not left to the decisioig:m £
the House to ‘accept that amendment as either an -amendment 4o t):tn)e

mmotion or an amendment to an amendment.
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Mr, Pregident: I think it will simplify the position if I treat this as an
amendment to Mr. Innes’ amerdment.

The question is:

** That at the end of the menmt as proposed by Mr. Innes, add the following :

* Provided tha: measures adopted with that end in view be so. framed that the
financial burden resulting therefrom will fall upon the people in proportion to their
<capacity to bear it '."”

The motion was negatived.

Mr. B. 8 Kamat (Bombay Central Division: Non-Muhammadan
Rural): I believe what is germane and also important to the discussion
<f this morning is a criticism of the amendment standing in the name of
my friend, the Honourable Mr. Innes, and not a general discussion rang-
ing over a wide field over the advantages and disadvantages of free trade
. or protection, a discussion like the one indulged in by my friend, Mr. Joshi,
.or even by Mr. Townsend, from the Punjab; because it is only half an
hour ago that the Government announced and committed themselves to
the principle that they are prepared to accept protection. All that con-
cerns us therefore this morning is to discuss whether the amendment stand-
ing in the name of Mr. Innes requires any criticism at all. I shall direct
my remarks only to this aspect of the question. In the first place let
me congratulate the Government on coming to a satisfactory decision on
such a momentous issue. The question was hanging fire for decades, for
almost half a century and I believe the Government have done well in
coming to a favourable decision, however tardily it might be, on so import-
ant & point; further, it is indeed a matter of gratification, Sir, for the
country that Government are prepared to accept protection with discrimi-
nation as unanimously recommended by the Fiscal Commission. Having
said that and offered my congratulations to Government on this decision,
it remains for me to meet certain criticisms and remarks made by Mr.
Innes in his opening speech. Mr. Innes pointed out that although Gov-
ernment are accepting this policy of protection they are accepting it with
a great deal of anxiety and a great deal of caution. I realise the anxiety
of the Government at the present moment. I also realise that a certain
amount of caution in the application of this policy is necessary but I
wventure to think, Sir, that Government are in one or two respects at any
rate labouring under an excess of caution as I shall presently show. I
agree that there is a certain amount of anxiety involved in undertaking
this policy at the present moment when we are passing through financial
depression and deficits in the Budget. On the other hand, Sir, it is precisely
at this particular period of transition in India when existing industries are
threatened that this question has to be boldly tackled by Government
especially owing to the world facts to which Mr. Innes has referred; it is
precisely at this moment that protection is necessary, either to keep alive
certain industries which are struggling in the country or to withstand
the low prices which foreign manufacturers are announcing in order to
keep their own industries alive. Therefore if there was any time which
was urgent for protection, it was, I believe, this time. Government
1 say, need not, therefore, be very much uneasy that the time is inaus:
picious. Now with reference to certain observations of Mr. Innes regard-
ing factors within India relating to the internal situation which compelled
rcaution, he mentioned two or three things. He referred to the effect of
this polity on the agricultural classes. He referred also to what the effect
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of this policy. would be on the middle classes. He also referred to the
effect of this policy on the finances of the Government, that is to say,.
the sources of revenue. With reference to the effect of this policy on the
agricultural conditions in India, those who have studied economics, those:
also who have read the Report of the Fiscal Commission will be able
to see that after all it is a question of balance of advantages. It is per-
fectly true that the rise of prices has a certain adverse effect on the agricul-
tural community but, on the other hand, take a long view of the whole
thing and just see the effect of this policy of protection, say at the end of
15 or 30 years. Take the example of other countries like Germany and
America which were at one time agricultural countries. The policy of
protection has made those countries now more or less manufacturing coun-
tries with the result that the wealth of those countries is immensely
better than what it would have been if they had remained agricultural
countries. The question is, do you want wealth for agriculturists or not?
Now we know there are 72 per cent. of agriculturists in the country out
of the total population, but out of those 72 the real workers in the field are,
let me point out, 46 per cent. only. The rest are workers of a casual
character either in industries or even in agricultural labour. The point
therefore is, if owing to a system of industrialism the wages go up, will
it not profit those workers who come to factories or those workers
who are also in agriculbural industries. ~There, therefore, remains
only a residue of 46 per cent. of the population who are directly
concerned with the sowing and ploughing of ‘their own fields
who will be no doubt for some time adversely hit. The other
agricultural workers who are more or less labourers will profit to some
degree by the automatic rise in the prices and also in wages. Then
again, even if there is a little bit of temporary evil in this policy of protec-
tion for the agriculturist, I think Government has provided safeguards to
minimise the burden. We know that the Tariff Board will see that the
burden will not be too heavy for the agriculturist. The machinery pro-
vided to fix the rate of protection is a very sound safeguard; I therefore
think judging by the analogy of the other countries and considering the
proportion of burden that will fall upon the agriculturist population and
also the safeguards, remely, the creation of an impartial and thoroughly
investigating body, namely, the Tariff Board, we can, in spite of some
disadvantages which I have dilated upon, go ahead and accept protec-
tion. I need not refer to what fell from Mr. Joshi about the capitalist
and his luxuries. I believe that luxuries do give a benefit to the capitalist
no doubt, but the benefit is not confined to the capitalist. If a capitalist
buys a motor car, he has to employ a chauffeur and a portion of the
money of the capitalist goes into the pocket of the chauffeur, also into the
pocket of the man who sells petrol and also into the pocket of the cleaner.
And, perhaps, if there is a manufacturing industry of motor cars in India
some day or other in accordance with this policy of protection, possibly
that factory will be able to employ hundreds of labourers into whose pockets
also the money of the capitalist will go. We need not therefore fear that
a manufacturing country will benefit only the capitalist. England was
at one time an agriculturist country. At the present moment 56 per cent.
of the population of England is & manufacturing population and every man
who- goes into some factory draws more wages and leads a better life,
has a higher standard of living, has far. better clothes to wear and {ar
better houses té five in than perhaps the agriculturist in India who,
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merely because he remains an agriculturist, lives in a wretched hut and
draws only the bare means of subsistence. I know that the agriculturist
could be a richer man and live & better life if he goes into a manufacturing
foctory. That is, so far as the aspect of the agriculturists’ disadvantages
is concerned. Now about the amendment, there is one aspect of what fell
from the Honourable Mr. Innes to-day to which I wish to address my
remarks, that is, with reference to this Tariff Board. If you read clauses
(@), (b), (c) and (d) of the Honourable Mr. Innes’ amendment, in clauses
{a) and (b) probably we shall find nothing very senouszlé objectionable.
He has admitted the word ‘‘ protection '’ in clause (b). He has put in a
safeguard that regard must be had to the financial needs of the country.
We admit that that must be our policy as well and a Tariff Board which
will fix the rate of protection will see to it that the financial needs and
the financial exigencies of Government are not sacrificed to the hobby of
protection. But, Sir, let us discuss the safeguards introduced in pars-
graph 97 of the Fiscal Commission’s Report on which the whole of the
amendment of the Honourable Mr. Innes is based. I had hoped that
Mr. Jamnadas Dwarkadas, while making his speech, would refer to the
points of difference between the majority and minority on this specific
-question. The position is this, Government accept protection; Govern-
ment accept discrimination, but Government say they are willing to
accept discrimination as laid down and subject to the three conditions in
paragraph 97. The only question which is very important is, do we, on
-the non-official side, subscribe to these three conditions which Govern-
ment are prepared to accept? That is the question at issue. Now, the
first condition is that the industry to be protected must have certain natural
-advantages. I admit this is a condition which is not very seriously objec-
tionable. The second condition is that the industry must be one which
without the help of some protection is not likely to develop or will develop
-only at a very slow speed. That, again, probably may be s condition
which is unobjectionable from a certain point of view. But, Sir, look
at the third condition to which Mr. Townsend referred, namely, that the
irdustry must be able eventually to face world competition. If that is
the condition to which Mr. Innes refers in accepting the policy of protec-
tion with discrimination I have my own misgivings. In a country, situated
as India is at the present moment, with immense handicaps owing to
poverty, untrained men and inexperienced capital, with werld competition
from all the different countries to face with I am afraid, if you rigidly
follow this condition and this safeguard, as the majority of the Fiscal
Commission recommend, it will be difficult for any Tariff Board to give
protection, subject to this condition, if rigidly followed. My ecriticisms,
therefore, against Mr. Innes’ amendment is.that, even supposing they
accept discrimination and refeér the question to the Tarif Board, the
ipstructions to the Tarif Board should not be to stand upon each and
every letter of the third test laid down in paragraph 97. I contend
that if, really spesking, the Tariff Board is to d6 good to India, and at
an early date, a certain amount of latitude must be given to that Tariff

Board. That is so far as clause (¢) of Mr. Innes’ amendment is con-
cerned.

Now, I come, Bir, to clause (d), viz., the constitution and the period of
time allott?d to this Board. Mr. Innes wants that the life of this 'Tariff
Board, which Government are prepared to accept, should be. only one
year, and }_Je bases that on the analogy of Australia, where even it was
two years,,in the first instance, I think, Sirp that a period of one ygar only
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for any corporate body is too small a period for & trial. It is an experi-
ment, as I have ssid, made with an excess of caution and is not likely to
benefit India. If you accept protection, if there is no escape from pro-
tection, there is no escape from & permanent Tariff Board. I do not
like that Government should show this suspicion and a certain
amount of hesitation in stating to this House that we should subscribe to.
the view that the Tariff Board should be appointed only for twelve months.
T submit that it will take twelve months for the Tariff Board simply to think
out its ideas to fix their preliminaries and to know where they are before
they investigate a single indystry. I therefore think that this should be
» permanent Tariff Board, or at least one constituted for a longer period,.
say five years.

And now I come to the composition of this Tariff Board. Govern-
ment want that the Chairman of this Tariff Board should he a Govern-
ment official on the analogy of Australia where the Controller of Customs
is the Chairman of the Tariff Board. I do not object to that, namely,.
that one member out of the three should be a Government official. The
other two are to be members not necessarily chosen by the Legislature accord-
ing to the amendment of Mr. Innes. The minonty report of the Fiscal
Commission suggested that the two members, if there are to be three in
all, should be elected by the Legislature. Now, between these two.
methods of appointment we have to compare where the greater advantage
lies. After giving my close consideration to this matter, I am inclined to.
think that the amendment of Mr. Innes is reasonable and right. It would
Le difficult I believe at the present time for the two Houses of the Indian.
Legislature to elect persons of the right type we want to serve on the-
Tariff Board. In the first place, the conflict of interests either between:
capitalist and agriculturist, or between industry and industry, or between.
Bengal and Bombay, would be so great, that it would be far better that
the Tariff Board should be above any sort of suspicion by the public-at large.
Fiven, spesking from the point of view of the Members of this House, I
think it would be far better for the Members of this House to be away
from the Tariff Board and, therefore, to be away from the criticisms and
the suspicion that they have suceumbed to any kind of political corrup-
tion, as my friend, Mr. *Townsend, put it. Sir, at the present stage of
India, we want to be above any reproach that what we do in that! Tariff
Board is one way or other against the agriculturist or in the interests of
the capitalist. From this point of view, I certainly think that it would
be far better that the two other members of the Tariff Board should be out-
siders chosen by Government but confirmed on the Tariff Board with the
approval and with the -consent of this House, that is to say, that the two
other members of the Board selected or suggested by Government should
have their names placed for approval or consent before this House, so that
we should also have a means of knowing that the selection of Government
was right and proper. Our approval also should be given to the appoint-
ment either of the co-opted members, or the two permanent members
forming the Tariff Board. This would be in the spirit of the recommenda-
tions of the minority who have cited the example of the Senate-of the Ameri-
can Tariff Board. These are the few criticisms which I had to make. I do
not think I shall enter into the merits of the long speech of my friend,
Mr. Joshi, although he went for capitalists and made certsin remarkg
which were not quite releyant to the question at issue. We can discuss
those questions on some athe{ occasion. What iz now necessary is to
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diseuss, as I said, the Honoursble Mr. Innes’ amendment and I have
ventured to offer these suggesticns and these eriticisms in the hope that
when the Tariff Board comes to be appointed Government will see that
the Board will enjoy the confidencé of this Legislature and of the country
at large and will be a properly constituted body.

Sardar Bahadur Gajjan Singh (Punjab: Nominated Non-Official): Sir,
I rise to address this Honoursble House in the interests of agriculture.
There is not a single Member of this House who, I venture to think, is not
anxious to see the development of the industries of the soil, but at the same
time it should be borne in mind that in making provision for the develop-
ment of our future industries we are not damaging our existing industries..
As is well known, agriculture is the industry of the largest number of
people in India. As has been pointed out by the Honourable Mr. Innes,
more than 66 per cent. live upon it; they make their living out of it. Now
it is admitted on behalf of Government as well as on behalf of my friend
on the right that the imposition of protection is likely—in fact, not only
likely but certain—to be more harmful in so far as agriculturists, or those
who are busy in agriculture, will have to pay high prices for the things
which they require for their industry. Now, Sir, as we all know, agrienl-
turists are very very poor. My province is mainly a province ol smuall
holdings. This, I think, is also true to some extent or perhaps to a greater
extent of the United Provinces, Bihar and Orissa, and in fact all other
Provinces with the exception perhaps of Bengal, and the United Pro-
vinces in so far as they have very big talugdars. At present their posi-
tion is very deplorable. They cannot make both ends meet and their
‘produce as we a]l know is from time to time subjected to various unnatural
restrictions in the way of restrictions on the export of wheat and so on. So-
if that will be the result on agriculture of protection, then I am afraid I
must warn the Government against the introduction of this policy. At any
rate, they have to be more cautious. There should bé more discrimination
—of course, we are assured there will be,—so that the interests of agricul-
turists and of the middle-classes may not suffer. As has been pointed
out by my Honourable friend, Mr. Joshi, some other means may be adopted
for the development of industries in India other than protection, and if
that cannot be done I am safraid we must go without'it, because it is not
advisable—it will, in fact, be unwise for us to injure the present agricul-
tural industry which, of course, is the life and soul of India. Other
irdustries will manufacture things which perhaps may be necessary or
may not be necessary and in certain cases probsbly will be luxuries, but
agriculture gives us our food; the agriculturists are the food givers of
India. If by protection, which, of course, obviously means that the local
markets of India are meant for local manufacturers, we are at the mercy
of these industrislists and we have to pay high prices, then agriculture
in this country is sure to suffer. On account of high prices cultivation
might go low; perhaps it may not be worth while to cultivate land and
produce the necessary food for the consumption of the consumer. I am:
afraid therefore I cannot give my support to the Resolution of my Honour-
able friend, Mr. Jamnadas Dwarkadas. I think those who have studied
the question may perhaps be able to throw more light on it, but my appre--
hension is that if there is a protective tariff against the import of articles
from other countries, as for instance, piece-goods and cloth, the agricul-
turist will get a very low price for his produce. Take cotton for instance.
*It is no doubt a raw material and every one should wish that it should be
manufactured and then sent abroad; but as long as those conditions do
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rot exist in India the producer will surely look forward to getting a higher
price for his cotton. 1f the men in Bombay, Calcutta or Madras will pay
say Rs. 10 a maund only, we shall indeed be very sorry and we shall be
very glad if Japan or Lancashire comes into the field and gives Rs. 25 or
Rs. 85 per maund. I mean to say that as long as the industries of India
are not in a position to offer the same prices as the foreign consumer,
agriculture will be hit very hard. The same can be said about other forms
of produce. Possibly it will have a very prejudicial and injurious effect
upon the export from India of other agricultural produce. To start with,
ir will only benefit a very few capitalists situated in suitable localities
such as Bombay, Calcutta and Madras. Therefore I submit, Bir, that, it
will be unwise to make a move which will benefit only a very very small
Tiumber of people and will be harmful to a very large majority of the people.
My friend, Mr. Kamat, has pointed out, I think quite inadvertently—that
56 per cent. of the people of India live upon industry . . . .

Mr. B. 8. Eamat: I never said 56 per cent. in India; I said in England.

Sardar Bahadur @ajjan Singh: Here as far as is known from the Fiscal
‘Commission’s Report 1 per cent. live by industries; the rest of the labour
lives by agriculture. So judging from that point of view I think Govern-
ment will not be well advised in launching this policy of protection. It
is admitted on behalf of the Government that the people, especially the
middle class people, will have to pay high prices and that the cost of
living will be high. India is a poor country, and for that reason I am
afraid she will not be able to pay high prices. There is no evidence to
show that industries in India have suffered to any very great extent as a
result of foreign competition. Indian industries are doing very well indeed,
and especially during the war, as was pointed out by the Honourable
Mover himself, they have a natural protection, and the profit derived by
the industrialists was cent per cent. or perhaps even more. Therefore,
I think, Sir, that in the interests of Indian industries, which are doing
very well indeed, it is not desirable that another industry, which is already
poor and which I am afraid, Government have chosen to neglect, I mean
:egriculture, another blow should be given to it by the introduction of this
policy. Therefore, 8ir, I associate with all the remarks that fell from
my Honourable friend, Mr. Townsend. I salso submit a note of warning
to all my Honourable colleagues in this House, that by voting in their
zeal in favour of this Resolution, they will be doing incalculable harm to
the only industry which is the mainstay of our population, I mean the
agricultural industry. B8ir, while maintaining on the one hand that
industries ‘should be developed, I am not at sll in favour of agriculture
being in any way prejudicislly affected by the introdution of this policy.
One thing I should like to make clear before I resume my seat. I should
submit a suggestion for. the consideration of my friends who live in towns.
‘They must remember that all their trade, all their welfare and all their
wealth depends upon agriculture. If they do anything which will go
against the interests of agriculture, they will be doing considerable harm
to themselves and to the country as a whole. This is a point to which,
I am afraid, .men of the towns are very seldom alive. (4 Voice: ** With
so much agriculture, the country is still poor.”’) You cannot help it.
You make the country poor by your own action, for instance, in September '
last, by refusing to remove the'embargo on wheat. Of course, there was
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the stringency of the money market, but that scarcity was simply due to
the fact that we could not get that money from foreign pockets. Punjab
alone got 9 crores of rupees, and so you neglected all these things. As
my friend, Mr. Jamnadas, said, the wealth of the country will increase as
a whole. Possibly the wealth of Bombay will increase, no doubt, perhaps
& hundred times or a thousand times by ‘the introduction of this policy,
but the Punjab will starve. .In the United Provinces also probably agri-
culturists will starve, and poor people will die. Therefore, on thesc
grounds, Sir, I think the Gavernment of India will be well advised in not
adopting the policy of protection, sé-least-for a great number of years to
come. It is unfortunate, but I must bring it to the notice of the Govern-
ment of India, that they care more for the Press, they care more for those
who speak loudly, and they neglect the interests of those whose interests
are really at stake, those who cannot speak loudly and who have not such
able represe‘tat'ives as other interests have. I therefore strongly oppose
the Resolution of my Honourable friend, Mr. Jamnadas, and I have great
hesitation in supporting the amendment. '

*

STATEMENT OF BUSINESS.

The Honourable Mr. C. A. Innes: Sir, I just want to make g statement
#bout the business of the House. We propose to have a rather large
order paper for Monday. We propose to keep on the order paper on
Monday the Racial Distinctions Bill and we propose to take that up, if
the Honourable the Home Member is able to attend to his duties in the
House that day: If he is not able to attend'to his duties’ in the House
that day, we propose to take up the following business:

(1) To introduce a small Bill to amend the Post Office Savings Banks
Act, 1873, and any other small Bill which may be ready.

(2) To dispose of & Message from the Council of State regarding
the Cantonments House-Accommodstion (Amendment) Bill.

(8) To consider and, if the Assembly agrees, to-pass the Répealin_g'
' " and Amending Bill and the Currency Consolidation Bill.

{4) To complete the consideration of the Official Secrets Bill, and,
) if possible, pass-it.

(5) To take into consideration and pass, if the Assembly agrees, the
Bill to amend the Indian Penal Codé, commonly known as

' the White Slave Traffic Bill, the Report of the Select Com-
mittee on which was presented to the Assembly on the 8th.

(6) To take into consideration the Report of the Joint Committee
-on the Cotton Cess Bill which was presented to the Assembly
the other day and to pass the Bill, if the Assembly agrees.

If the Honourable the Home Member is able to attend on Monday, we
shall proceed, as I have said, with the Racial Distinctions Bill. We shall
,again take it up on Wednesday and also on Saturday next week, On
Bsaturday also next week we shall take up the Official Secrets Bill and we
hope to be able to finish it, and in that event the other business which T
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have read out as coming on on Monday will be taken up probably on
the following Monday—Monday the 26th.

The Assembly then adjourned for Lunch till Five Minutes to Three of
the Clock.

P ——

The Assembly re-assembled after Lunch at Five Minutes to Three of
the Clock. Mr. President was in the Chair.

e
RESOLUTION RE ADOPTION OF A POLICY OF PROTECTION.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): Sir,
before I speak on the Resolution and the amendment, I should
like to say how cordially we worked with the FEuropea#¢ Members
of the Fiscal Commission, and how willingly they sacrificed some
of their scruples in order that there might be unanimity on the
n:ajor points on which we were asked to give our decision; and I
want to tender to them my cordial acknowledgments for the way in which
they treated us during the discussions in the Fiscal Commission. I wish
also to express: our satisfaction in that the Government on this occasion
have shown their appreciation of the desire of the people that there should
be a change in the fiscal policy; Sir, the speech which was delivered by
the Honourable Mr. Innes shows that,—his Reselution is not half as good_
as his speech,—his heart is with the people on this question. Sir,
behalf of the Assembly I think I may congratulate the Honourable Mr
Innes on the exceedingly able speech which he has delivered and on the
very conciliatory language he has used in his Resolution, although I am
of opinion it leaves a great many things unsaid which I should like it
to have said. I may point out that the manner in which this Resolution
has been brought forward is not very satisfactory. A costly Commission
was appointed, it toured round the country and examined a large numbér
of witnesses. A number of issues were submitted for its consideration
and it gave its decision on them. The oounﬁ? expects that the Govern-
ment should make a pronouncement upon all those issues. Instead of
that, although my Honourable friend, Mr. Jamnadas Dwarkadas, gave
notice of a number of Resolutions &ealmg with every one of the subjects:
which were submitted for our consideration, the Government has chosen:
to take up only one of these Resolutions. The result is that we are not
in a position to discuss the other problems, problems intimately con-
nected with, problems absolutely necéssary for carrying out, the policy
which has been recommended by the majority and the mmcmty members.
of the Fiscal Commission. Sir, T must express my regret that the Gov-
ernment has not seen its way to bring forward a Resolution which would
have covered all the issues submitted to us.

Sir, before dealing with the amendment of the Honourable Mr. Innes

3px, 1sbouldlike to say a word about one of the bogeys which has been

* raired in this House, namely, that relating to agriculture. I do

not kmow whether my Honourable friend, Mr. Joshi or Sardar Gajjan Singh,

ki ow, that I was appointed to represent agriculture. I am not an agricultural

labourer. (A Voice: ‘' That msakes all the difference.””) My friend
behind me says that it makes all the difference. But I should like to lmow

whether any sagricultural labourer would have been able to follow the

v
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evidence—I am speaking of a labourer—whether any sgricultural labourer
would have been able to follow the discussions and give an impartial
decision upon the evidence placed before the Commission.

I tried my best as representing agriculture,—although as I said I am
only an employer of labour and not a labourer myself,—to take up the
cause of the agriculturist; and I do say that the decision come to by the
Fiscal Commission is in no way injurious to the interests of agriculture.
1 think there is a great deal of misapprehension as regards the position of
agriculture. If my Honourable friends had studied the Fiscal Commis-
sion’s Report they would have found that about 96 millions are actual
workers in the field, whereas in industry the number of labourers employed
is 18,67,000. Even if there is very extensive industrialisation, ten times
as much as we have to-day, the number of people who would be absorbed
in industrial pursuits would be about a million or so. Still there will be
for agricultural pursuits about 95 millions of peagle. Do my friends
serionsly believe ‘that 95 millions of people in this eountry are not enough
for working in the fields? The Honourable Mr. Innes remarked that if
the agricultural labourer had been fully represented in this House, it is
doubtful whether he would have accepted even the very modest and
watered down Resolution which he has put before the House. [ demur
to what he says on this point. I do not think that the agriculturists, if
they have a voice, would in the least object to the report of either the
majority or the minority of the Fiscal Commission, and they would cer-
tainly not object to the Honourable Mf. Innes’ Resolution. On the other
hand they would be delighted to find that he has shown such great sym-
pathy and great concern for the welfare of the agriculturists. As I
pointed out, there are enough people in this country who can be taken
away from agricultural pursuits to be employed in industries; and agri-
cultural pursuits would in no way suffer by these people leaving that
class of work. There is another consideration which people do not take
note of; and that is this. There have been frequent famines in this
country. When the rain fails and the crops fail, the agriculturists find
themselves out of employment. If there are a large number of industries,
what would be the result? Some member of a working family would
find employment in these industrial pursuits and his earnings would be
able to supply the other members with their daily livelihood, whereas if
all of them entirely depended upon agriculture and there is a famine,
they will find that they will have to look to famine camps for their liveli-
hood. And therefore if there are a number of industries and some
members of the family find emplovment in industries and some members
in agrieultural pursuits, when there is a failure of ecrops, the person who
is employed in the industries will be able to supply the means of liveki-
hood for the persons who have been thrown out of employment; there-
fore starting industries would be a help to agriculfurists and would not
be a hindrance. I said before there are enough people, some of them can
well be spared for industrial pursuits. On these grounds I consider people
are unnecessarily worrying themselves about agriculture being jeopar-
dised. Upon that point I wish myv Honourable friends had the whole of
the evidence before them and they would then have seen that even agri-
culturists gave evidence to the effect that by persons being emploved in
industries agriculture would not suffer in the least. )

I turn to the amendment of which the Honourable Mr. Innes has

* given notice. I must at the outset say that I am very much dissatishied
with the propositions which he, on behalf of the Governmenf, has puf

»
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forward. Take for example the first of these. He says that he accepts
in principle the proposition that the fiscal policy of the Government of
India may legitimately be directed towards fostering the development of
industries in India, when he, in the next clause says that in the applica-
tion of the above principle, of protection, regard must be had, ete., the
Honourable the Commerce Member apparently believes that the first
clause enunciates the principle of protection. I say with respect that
-there is a mistake in this. Because according to certain economists, in-
dustries can be fostered and developed even under free trade, industries
<an be fostered by State aid, and industries can be developed by Govern-
ment pioneering; therefore clause (a) does not necessarily imply that the
Government has given its adhesion to the policy of protection. It would
have been better and more graceful on the part of Government if they
had stated in the foreMont of their Resolution that they are whole-heart-
«edly in favour of protection, instead of in a left-handed manner and in a
grudging spirit bringing in the word ‘‘ protection ’ in the second clause.
Sir, if I am in order I should like to move in the first clause the dele- ,
tion of certain words and the insertion of certain other words. I would
suggest that the words ‘‘ may legitimately *’ coming after the words
‘ Government of India ’’ be deleted, and after the words ‘‘ Government
of India ”’ these words be inserted: ‘‘ should be based on protection."
‘The whole clause would then read thus:

“ (a) That he accepts in principle the proposition that the fiscal policy of the Gov-
ernment of India should be based on protection and should be directed towards
fustering and developing of industries in India.”

I have no doubt after listening to the speech of the Honourable Mr.
Innes that that is really his idea, and I do not see why clear expression
should not be given to that idea, why this idea should not be placed in the
forefront of the Resolution. If he accepts my amendment there will
be no difficulty in carrying out this proposition, and I think the whole
House will be with him so far as the first clause is concerned.

Sir, as 8 the second clause; here again I find there is some
defect. (Clause (b) reads: )

‘* That in the application of .the above principle, regard must be had to the financial
needs of the oo_nntry"’

and then it goes on to say:

*“and to the present dependence of the Government of India on import, export
and excise daties for a large part of its revenue.”

Sir, both Sir Campbell Rhodes and the Honourable Mr. Innes have very,
rightly drawn attention to the need that the past should be buried in
oblivion, and that we should not rake it up-for the purpose of showing up
the differences between Lancashire and India. At the same time, if we
allow this clause about excise to remain, what will be the inference?
The inference will be that the Government of India’s revenue is dependent
upon excise, that they can never think of a time when the excise duties
can be abolished. If that is the idea, and I think the idea is likely to pe
generated by the Resolution standing in the terms in which if has beem
worded, it would lead to considerable heart-burning. I take it, Sir, that ,
everybody is agreédd that this chapter in the financial history of this

zountry should be closed; that t}:e excise duty which has been f?roed on
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us at the dictate of Lancashire should go. It may be, Bir, that under
the present circumstances, having regard to the financigl condition of, the
Government, it is not possible to abolish it. Nonetheless if you allow
this clause to remain, it would indicate that the Government for all time
to ¢ome is dependent upon excise duties and that they do not confem-
plate that the day will come when the excise duty can-be removed.

The Honourable Mr. C. A. Innes: What about the word ‘‘ present "
—** to the present dependence of the Government of India on import, ete.”

Mr. T. V. Seshagiri Ayyar: But you do not say that there will ever be a
time when the excise duty can go. I think therefore, Sir, that the introduc-
Jtion of the word *‘ excise " in this clause is likely to lead the people of this.
country into the belief that the Government do not contemplate ite removal.
Al any rate, I did not in listening to the speech of the Honourable Mr.
Innes, find any passage in which he foreshadowed a time when the excise-
duty can be removed. :

Then, Sir, I come to the third clause:

‘ that the principle should be applied with discrimination, with due regard to the

wall-bein% of the community and to the safeguards suggested in paragraph 97 of the
Feport of the Fiscal Commission.” )

Sir, my point is that this clause which relates to paragraph 97 ehould
cot be allowed to remain in this Resolution. Those of my Honourable
friends who have read paragraph 97 will remember that certain conditions
are mentioned there: Then in paragraph 101, in elaborating the reasons
which have led to the mentioning of the various conditions, the majority
point out that in the case of new industries there should be no
protection. Therefore, Sir, if you leave paragraph 97 in the third
clause it would lead to the inference that the Government accept
the further elaboration by the majoribty of that paragraph, namely,
in paragraph 101 where they hint at the impossibility at any time of
protection Leing given to new industries. If they omit this clause it would
still carry out the intention which the Honourable Mr. Innes has in view.
It would read that the principle should be applied with discrimination,
with due regard to the well-being of the community. Why spoil this.
Resolution by a reference to paragraph 97, which when read with para-
graph 101 suggests that there should be no protection for new industries.
Therefore, 8ir, I object to those words:

“and to the safeguards suggested in paragraph 97 of the Report of the Fiscal:
Commission ;"
erd I hope that the Honourable Mr. Innes will agree to their deletion.
Sir, although I think that the words I have objected to are likely to be
rrisunderstood and will be regarded as showing-a very grudging spirit on
the part of the Government towards the legitimate aspirations of the people
of this country who want that their industries should be developed, I must.
say that a great advance has been made by the Government in assuring
us, through their spokesman in this Assembly, that they are prepared to
accept a policy of protection for this country. That is a great advance.
But I say, Bir, that in order that that pronouncement may be regarded as
fully satisfactory and as meeting the wishes of the people, it is desirable
» that the objections that I bave taken to the Resolution should be con-
sidered by the Honourable Mr. Innes, and that he should give his consent:

v’ -
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10 the deletion of the words which I have suggested should be deleted. If
he agrees to that, he will carry the whole House with him, and that would
be a great advantage. Instead of having half-hearted support for his
TResolution he will find that the entire House is with him. (An Honourable
Member: *“ It is not enough.’’) My friend says it is not enough; but from
my point ~f view I would advise my friend to accept the Resolution of the
Honourable Mr. Innes, if he would be good enough to accept the various
suggestions I have made with regard to this matter. If he does not, he is
likely to find the ‘House divided. But having regard to the fact that we
are getting from the Government as much as the Government think they
can give us,—I would suggest to all my Honourable friends on this side
of the House that they should, even though it is found that the Honour-
able Mr. Innes is not willing to go as far as I want him to go, give their
support to his Resolution.

Mr, President: Further amendment moved:

‘“In the Honourable Mr. Innes’ amendment, in. clause (a), omit the words ‘ mey
legitimately ' in order to inmsert the words °should be based on protection and

should *."”

The Honourable Sir Basil Blackett (Finance Member): 8ir, I should
like to ask whether in dealing with this amendment one must confine oneself
strigtly to the matter of this particular amendment or whether one could
traverse rather wider ground. .

Mr. Pregident: The Honourasble Member has actually moved three
separate amendments, but, for the convenience of the House I will put all
three together.

Further amendment moved :

~ ““In sub-section (b) of the amendment to omit the wrods ‘and to the present
dependence of the Government of India on import, export and excise duties for a large
yart of its revenuve.”

Further amendment moved : /

‘“In sub-sectivi (¢) to omit the words ‘and subject to the safegnards suggested
in paragraph 97 of the Report of the Fiscal Commission.’ o 8ee

__ The Homourable Sir Basil Blackett: Sir, I very much hope that the
Honourable Member will not find it necessary to press these particular
amendments. The Government has, in the words of the last speaker, made
a very considerable idvance, and it will be a pity to cloud the issue by
getting into & discussion of the details of the particular phraseology in
which that advance is made. I would draw the attention of Honourable
Members in the first instance to the word  present ' which already finds
& place in clause (b)—'* that in the application of the above principle regard
must be had to the financial needs of the country and to the present depen-
acnce of the Government of India on import, export and excise duties for
a large part of its revenue!”’ The fact that the Government at present
depends on import, export and excise duties does not in the least mean
that the Government will necessarily depend so. shall we say, three years
hence. Do it now, an Honourable Member says; but if that is impossible,
there is nothing whatever in the phraseology of that elause which lrn}x'ﬁreh
that any of those particular duties are perpetuated. Now, with regard ‘to
L]
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the next clause, clause (c), Government has already agreed to eliminate
the words “ subject to ’ and thal really makes a very considerable difference.
The words ‘ subject to ’ made it an instruction to the Tariff Board that it
was to introduce a new policy of protection with discrimination subject to
tnose safeguards. Now, it is required to have due regard to those safe-
guards and I ask any reasonable person who reads clause 97 to say whether
auny Tariff Board would be so foolish as to start introducing a policy of
nrotection without due regard to those safeguards. I really feel that in
the position which we have reached there is nothing in these small amend-
1ments which have been suggested.

I would like now with the permission of the House to turn to more
general points and continue the debate as a whole. It has been an un-
expected debate to one coming from England where the subject of protec-
tion and free trade has for some time raised aa almost mystical enthusiasm
in the adherents of one side or another, an enthusiasm only comparable to
the zeal with which people in the Greco-Roman world used to quarrel about
the exact nature of the persons of the Trinity. To-day we have had no
such discussion. It has been simply a question of the extent and rnethods
of a policy of protection, on which, subject to due regard being had to the
interests of agriculture, we all seem to be pgreed.

I may perhaps be allowed to make a personal observation at this
point. A Member of the Government of India when he speaks on behalf
of the Government of India has only a very limited power of expressing
personal views. He is an eighth part, or rather less than an eighth part,
of a unity known as the Governor General in Council, and he is expressing
the yviews of the Government of India subject to the general instructions
of the Secretary of State. There is not much room for very personal
views. Some of us, as Mr. Innes has said, have felt considerable doubt
as to whether or not the present is a wise moment to introduce protec-
tion. I am not one of those who believe that one must be either a pro-
tectionist or a free trader; I can never understand why one should be
«either an Arian or an Athanasian on the question. It has always seemed
o me to be a question of time, place and opportunity. I have been able
‘to agree with the free trader that if there were no differences of race,
religion, language, nationality, climate or geography.between the peoples
of the world free trade would be undoubtedly the rignt policy. But I
have. never been sble quite to subscribe to the doctrine as I saw it stated
.only yesterday that free trade is the only policy which is consistent with
4rue international morality. At the same time I have never been able to
agree with the protectionist when he tells me that it is necessary that
everything that comes into the country should be taxed highly, or that
it is very bad for a country that it should take payment for its exports
by taking imports in return. There is a famous picture in Addison’s
Spectator of a Tory squire who waxes violently indignant over the new
fangled importations that are coming in from every part of the world,
and drinks death and damnation to them in a glass of cognac from
France !! The question is really one of time, place and opportunity, and
I think the House must have been much struck with some observations
that fell from the Honourable Mr. Innes about the difficulties of intro-
ducing protection into India in the present state of world commerce and

Andustry. I do not want to be ruled out of order by you, Mr. President,
* “by getting lost in questions of exchapge and currency, but they. reslly
have a considerable coanection with this' question. It has happened more
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than once in the history of the world that a nation has gone in for protec-
tive duties and has found in quite a short time that somehow . or other
in some curious way the exchanges have nullified the effects of protection.
At a time when all the exchanges of the world are in a state of chaos, at
any rate some consideration ought, I think, to be paid to that matter.
There is a paragraph, I think it is paragraph 92, in the Commission’s
Report which makes a passing reference to that, but if I may be per-
mitted to say so, not a very satisfactory referenge. However, as I said,
8 Member of the Government of India has only a limited right to speak
bis personal views and my object in expressing a doubt as to whether the
present is altogether an opportune moment for introducing protection into
India was merely to draw attention to the need for caution. I accept
whole-heartedly the doctrine that it is India’s right to decide what fiscal
policy she shall have, and so long as I remain a Member of the Govern-
ment of India I shall whole-heartedly attempt to assist in the introdue-
tion of the policy which India has chosen. That being the position, the
House has, I think, the duty to remember that the Government of India
must have the responsibility of doing the administrative work of introdue-
tion and must be content to go perhaps a little slower than the fastest
sailing vessels of the fleet might wish. After all, we are embarking upon
a sea, which is known to be subject to cyclones and which has many
sunken reefs. May it not be wise to steer slowly at first an. set a course
among the islands near the coast? Of these we have already some know-
ledge in our existing revenue tariff which it will be foolish to pretend
was not already a protective tariff without being either consistently or
discriminatingly protective. I suggest, therefore, that it is clearly right
that the House and the Government working together should proceed
cautiously in this matter.

‘Now, 8ir, some criticism has been made as to the constitution of the
Tariff Board. I think it was Mr. Kamat who suggested that he would
prefer to see on .the Tariff Board two Members elected by this Assembly,
but he was willimg . . . . (A Voice: ‘‘ No, it was the other way.”) If
everybody is agreed on that matter, I need not further defend the view
that Government has taken about the nature of the Tariff Board. It is,
of course, quite natural, it is a natural function of every Parliament to
be critical of its executive. It is quite right that it should be so. An
executive that is not really responsible and responsive to the will of the
people constitutionally expressed is a bad executive. It is even more na-
tural that the Assembly should be jealous in the present state of affairs of
this executive, which is only in part responsible to the present Assembly.
I do not wish to enter into its constitution at this stage, but it is at any
rate responsive to the views expressed in thiz Assembly. I would suggest
that the House, in considering this question of a Tariff Board, should
throw its mind forward to the day when the executive will not only be
responsive but will be responsible to this House. Let us keep faith with
the future. Tt will be a great mistake if at the present moment, during
the present transition period we should allow accidents belonging entirely
to the transition period to lead us astray. My strong personal belief
is that the two main desiderafa in a constitution with an executive res-
ponsible to a Parliament are that the executive should be thoroughly res-
ponsible to Parliament, and that Parliament should not usurp any of the
functions of the’ executive. I would suggest, therefore, that in dealing
with this questiod of & Tariff Board, we should throw our minds forward'
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and consider whether, supposing we had an executive which was entirely
responsible to this Parliament, we should not be making a mistake by
trying to usurp their function of appointing a Tariff Board which would
take from them the responsibility, which after all they canmot shift from
themselves, of bringing this policy into execution.

Mr. 8. O. Shahani (Sind Jagirdars and Zemindars: Landholders):
8ir, I rise to point out that it will be a very great mistake on the part
of the House to accept the amendment of the Honourable Mr. Innes in the
form in which it stands at present. It has been pointed out by my Honour-
able friend Mr. Seshagiri Ayyar that the first clause of this amendment
is not properly worded, and he has accordingly suggested some amend-
ment to it. I would read the clause and consider the amendment that
has been suggested. Mr. Seshagiri accepts. the principle that the fiscal
policy of the Government shall legitimately be directed towards fostering
the development -of industries in India. But his suggestion is that it
should be based on protection and directed towards fostering the develop-
ment of industries in India. I thought the industries of a country were
fostered either directly or indirectly. -They were fostered indirectly by
tariffs, and directly by bounties, cash credits, railway rates and in the
great variety of other ways indicated in the Report of the Industrial
Commission. I therefore suggest that the first clause should be worded
thus: *‘ That the fiscal policy of the Government of India shall legiti-
mately be directed towards fostering the development of industries in
Todia by protection and by direct aids ’. That would be more exact,
and that would convey the idea which is intended to be embodied in the

first clause.

In the second clause as my Honourable friend, Mr. Seshagiri Ayyar,
has rightly pointed out, the existence of the word * excise ’ will no doubt
lead to considerable misunderstanding in the country. Misunderstandings
on vital questions should be avoided with special care. So far as I see,
if the intention of the Government is to give up excise duty at any
future time, it is best not to indicate in this clause that regard must be
had to the finanees of India depending largely on the collections frem
imports, exports and excise. Cotton excise duty ought to be done away
with at once. It has been said by some that it exists in other countries.
I have to point out that such a tax exists In very few countries, and
that wherever it exists it exists only for revenue purposes. Japan has
been often imstanced, but we have to remember that Japan not only
refunds the excise duty but also pays freight to destination on her manu-
factured- goods which are sent abroad.

Then, Sir, I come to the third part of the amendment, which is really
the most important part. With all deference to the Honourable Mr.
Seshagiri Ayyar and to my Honourable friend, Mr. Jamnadas Dwarkadas,
I must point out that, while they have felt that thers is something wrong
about the recommendations of the Fiscal Commission, they have never
been able to localise it. The chief defect in the Report of the Fiscal
Commission consists in this, that while they recommend a palicy of pro-
tection, they try to render that policy as ineffectual as possible by load-
ing it with unworkable conditions. They do come forward rightly to
answer all the objections that have been raised to the policy of protection
beipg adopted in India—and on this pojnt: I-feel gg‘eatly disposed to con-
gratulate the members of the Commission, particularly the FEuropean
members, on their having risen above petty considerations—and to give

v ! ' aD
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it as their deliberate opinion that the policy best suited to the interests
of India is a policy of protection. But while they have done that, we
have got to remember that they have sought to neutralise the effect of
this policy which they have recommended for adoption to the Govern--
ment of India. Now how have they mneutralised it? I would refer
Honourable Members to paragraph 97 on page 54 of the Fiscal Commis-
sion’s Report that has been read out but by no means duly pondered. Now
what is the main recommendation of the Fiscal Commission’s Report?
Their main recommendation is this. Adopt the policy of protection
because it is best suited to the interests of India. But since this will
involve sacrifice on the part of the consuper and the interests of the
consumer should be protected you must be discriminating, and in order
that you should exercise discrimination with regard to industries that
may apply for protection, what should you do? You should appoint a
Tariff Board which is undoubtedly a very good step suggested by the
Fiscal Commission. Probably this recommendation of the Fiscal Com-
-mission’s Report may be usefully followed elsewhere too, say, in settling
the question of State versus Company management. State management
finds favour with the people, and I have no doubt that for that the
appointment of Boards should be insisted on in order that the State
management may be efficiently conducted. A Tariff Board is undoubtedly
necessary, but what further do the Fiscal Commissioners do? They lay
down that the Tariff Board in fixing the rate of protection must neces-:
sarily respect. three conditions. And what are these three conditions?
I shall read the three conditions. The first is ‘* That the industry must
be one possessing natural advantages such as an abundant supply of raw
material, cheap power, a sufficient supply of labour or a large home
market.”” That is a valuable condition, though here too I feel dispoked
to omit the consideration of °‘ labour '’ and *‘ market '’ as well. It is
a mistaken idea that India suffers from insufficiency of labour. We have
plenty of labour, but-it is unorganised. And it is for that reason that
the foreign capitalist is able to exploit Indian labour. I entered into
convetsation in regard to this new fiscal policy with the Honourable Mem-
ber from Champaran only last night, and he told me that the foreigners
who have established their plantations there allowed sometimes no more than
two pies a day to the labourers that they employed. The question ot
labour may not therefore be worried about. I would also omif the
word ‘‘ market ' because India is a continent and it has, I think,
wrongly depended upon a vagarious foreign market disturbed by flue-
tuating exchanges. It can be self-contained and it is no exaggeration to say
that India can find a secure home market quite sufficient for the purposes
of all its important industries. I would retain the words ‘‘ raw material
and ‘‘ power "’ only. But yet comparatively that is a small thing and,
if my other friends in the House do not go with me, I would be prepared
to drop it. Then, I come to the second condition which says: ‘° That
the Tariff Board shall afford aid only when an industry claiming protec-
tion is able to show that it is not likely to develop at all or not likely to
develop so rapidly as is desirable.”” Now this is a hard condition. T at
once state that what is given with one hand is sought to be taken away
with the other. Alien interests could easily put up experts to swear
that an industry cannot develop at all or so rapidly as is desirable.
According to me all that an industry should be required to show is tkat.
although it has 'possessed natural advantages, it cannot ecarty on without
protection. And this should be quite enough for the Tariff Board. No
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other consideration should intervene. The third condition is absurd. And
that is that an industry should be able to show that eventually it will
be able to face world competition without protection. I have known
magical results produced in these days. Some time ago it was deemed
impossible for a man to fly—he can fly now. But, if we have scienti-
ficaily developed so far, if to-day our Chemistry can become alchemy
in certain respects, I am very doubtful if in the domain of free will we
should be able to secure the same results, if we should be sable to say
beforehand as to what the conditions of world competition will be after
thirty or forty years. But even if we are able to divine, do the Fiscal
Commission propose that an astrologer or a theosophical clairvoyant should
be put on their Tariff Board? It is no use providing these stringent and
unworkable eonditions, and I draw the attention of my friends here in the
House to these three conditions and ask them to carefully consider them.
They are represented by Mr. Jamnadas Dwarkadas as being a detail but
with all respect ]l beg to point out that the dissenting Commissioners
have not taken into consideration the import of these three conditions
and have missed the meaning that underlies them, and I therefore beg
to propose that here we should adopt the amendment that I have sug-
gested, namely:,

1. (a) That for the pu;fose of rapid intensive industrialization of the country.

the Government of India adopt a policy of protection to be applied with discrimina-
tion along the fcllowing general lines:

(i) Every irdustry to which protection is given must 'pdssess natural advantages
in abundant supply of raw material and adequate sources of power.

(1) The fact that, although there exist matural advantages for an industry,
it has not been started or has not made rapid progress under the existing
regime, should be considered sufficient proof that protection is needed in
its case to inspire capital with confidence and to make the progress of
the industry rapid.”

It is said that my amendment is a long one, furnishes the basis for a Bill,
is a speech or an essay. My reply is that those who raise that objection have
not studied the subject. (Laughter.) I would not mind stimulating laughter
by being so positive here. It is true that very probably the force of the
amendment that I have proposed will not be reulised by my friends and the
amendment that has been proposed by the Honourable Mr. Innes will be
carried, but let it be remembered that there is at any rate one man to point
out that this amendment in its unmodified form is dangerous and that the
House would be committing a serious mistake in adopting it. I am not
concerned with the issue at all. It is not given to man to command
success; he can do more, he can deserve it. I must point the great flaw
which I notice in the amendment that has been put forward by the Hon-
ourasble Mr. Innes. The whole forenoon I have been getting up and I
thank my stars that I have at last had an opportunity of saying my say
now. I want also to point out that there is a very great omission in the
proposed smendment in that no reference has been made to the employ-
ment of foreign capital. Now, kindly consider the context. To restrict the
consumer's sacrifice to the necessary minimum a policy of protection should
be applied with discrimination; and foreign capital is to be freely employed,
say the Fiscal Commission. Discriminating protection on the one hand
and what is more free employment of foreign capital: what will these
two things do? They will minimise the burden that is to fall on the
qoBumer. And therefore you should be very particular about the em-
plovment of foreign capital. I wish to point out that the employment of
foreign capital is altogether undesirable, tha{ that has caused the economic
1 ’,
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enslavement of the country, that places like Champaran and Assam have
become plantations in consequence of the free employment of foreign capital.

M. President: I would point out to the Honourable Member that the dis-
cussion of foreign capital is not in order.

Mr. S. 0. Shahani: Sir, if it is not in order, I desist, and hope there
will be some other opportunity of discussing it. I would also give up on
this occasion the consideration of one other question, namely, the question
of Imperial preferences. It -has been probably deferred for consideration
to some other time, and I willingly abide by the arrangement that seems
to have been made. I therefore consider one other point, namely, the
point of the Tariff Board. If any part of the dissenting Minute
is most satisfactory it is that which is devoted to the appoint-
ment of a Tariff Board. The dissenting Commissioners have in general
rightly pointed out that the Tariff Board should consist of three .members
of general attainments and two assessors representing the different interests
of trade, commerce, and industry. (An Honourable Member: *‘‘ Not
agriculture.”’) Yes, agriculture too. I say that the minority Commis-
sioners have rightly suggested that the Tariff Board should consist of three
members—one Chairman and two ordinary members, and that, whenever
further investigation becomes necessary, the Board should call in the
aid of two assessors elected by the different Chambers apd mercantile
associations in the country and that their help should be requisitioned for
the purpose of investigating the claims that are advanced by different indus-
tries to protection. 1 say this is an improvement upon the position that
has been assumed by the Fiscal Commission and by the Honourable Mr.
Innes in this House. I am suggesting a further improvement. The Chair-
man as suggested by the minority Commissioners should be a lawyer of the
status of a High Court Judge for impartial judicial .decisions amongst con-
flicting interests. It is also right that two members of broad views should be
elected by the non-official Members of the Assembly who should have a
voice in the constitution of the Board. But the representatives of the differ-
ent mercantile associations should be regular members and not mere asses-
sors. Those who are specialists, businessmen conversant with special indus-
tries, will not on that account be necessarily disposed to protect the inter-
ests of the industries which are very near to their heart. I would suggest
that all the four members should be appointed by the non-official Members
of the Indian Legislature. I therefore slightly modify the useful suggestion
made by the dissenting Fiscal Commissioners and propose that the amend-
ment which has been proposed in clause (d) by the Honourable Mr. Innes
be superseded by the amendment which I have proposed. The amend-
ment which ‘T have proposed is:

. “That a permanent Tarifi Board, consisting of a trained Indian lawyer of the
ciatus of a High Court Judge for its Chairman, two members ‘elected by the Non-
Official members of the Central Legislature and two members representing trade,
commerce and induvstry elected by recognised chambers and mercantile associations in
India, be created whose duties will be, inter alia, to recommend the rate of protective
duty or any alternative measures of aesistance, to watch the operation of the Tariff,
and generally to advise Government and the Legislature in carrying out the policy
1adicated above.”

I have only one other remark to make, and it is this. The Honourakje

Sir Campbell Rhédes has emphasised the conflict that would arise between'

the interests of the consumer and the producer, if the policy recommended
{
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by the Fiscal Commission be adopted. He went the length of saying that
there was really no conflict of interest between Lancashire and India, but
that in India there will be a conflict between the consumer and the producer.
I have heard this point made by some others also. I take this opportunity
of stating what has been conceived by my own mind as being an answer
to such an objection. The consumer must naturally make some sort of
sacrifice in order to gain culture, skill and powers of united production.
My Honourable friend Mr. Gajjap Singh came forward to say that agri-
culture would suffer from protective policy. My Honourable friend Mr.
Seshagiri Ayyar has given a reply to that. If time were allowed me, 1
would read a paragraph from the Fiscal Commission’s report; but as it may
not be allowed me, 1 merely refer to what has been said by the Fiscal
Commission’s report -n this point. Agriculture, say they, will not suffer.
Agriculture will gain, and distinctly too, by the adoption of the policy
of protection. I am an agriculturist, and do agricultural labour. You may
look at my dress and imagine that I cannot handle a plough, but that
is not so. Few cultivators can distinguish between one kind of sail and
another better than I do, or selcet seasons for different cultivations or
settle different rotations or . . . .

Mr. President: I must ask the Honourable Member to bring his
remarks to a close. He is getting irrelevant. ‘

Mr. C. S. Shahani: Sir, if that is not allowable, I make no further
reference to it. I only say that I feel convinced that agriculture will gain
4o by the adoption of the policy of protection. Most of the agri-
e culturists are mere middlemen and it is only few that partici-
pate in agricultural labour. Agricultural labourers are not emploved
throughout the year on agriculture. It is only in very few places that
you have perennial canals and it is therefore most common in India that for
nearly six months the cultivator has got to do nothing. If industries are
created, the agriculturists would benefit, and very largely too. The culti-
vator is starving. It is a fact that he does not get even the tw¢ meals
a day to which he is entitled. And if that is so, the sooner India came to
be industrialised, the better would it be for the country. It has been said—
T do not recollect by whom,*I think it was by my Honourable friend, Mr.
Joshi, I am not sure, ii may have been by Sir Campbell Rhodes; so I
won’t say by whom—that India suffers from famines. Famines never
affect all parts of India at once.

Mr. President: I must ask the Honourable Member to resume his seat.
T gave him a warning three minutes ago and he did not bring his remarks
to a close. .

Mr. S. C. Shahani: I would only take a minute or two more, ‘Sir.

Mr. President: The Honourable Member is perhaps not aware that 1
have already given him 9 minutes over his time.

Mr. S. C. Shahani: There are others who were given more time.
Mr. President: What did the Honourable Member say ?
Mr. 8. C. Shahani: Sir, .
- *Mr. President: I ask the Honourable Member to repeat his remarks.
Mr. 8. 0. Shahani: I thought that others had got more than 20 minutes.

’
A -



2394 LEGISLATIVE ASSEMBLY. [16Te FEB. 1923.

N Mr. President: Muy I ask the Honourable Member what he implies by
that ?

Mr. S. C. Shahani: T imply nothing. I only refer to the fact.

. Mr. President: May I ask the Honourable Member why he refers to
that fact?

Mr. S. C. Shahani: In order that my request for further time may be
considered.

Mr. President: I pointed out to the Honourable Member that I had
already given him 9 minutes over his time, and I warn him now that I

shall not again pass over in silence remarks which imply any reflection on
the conduct of the Chair:

Mr. S. C. Shahani: I will be as brief es I can, Sir. I will take only a
minute or two more.

Mr, President: I ask the Honourable Member to resume his seat.
I understand the Honourable Member desired to move his amendment
as an amendment of the Honourable Mr. Innes’ amendment. If he will
show where the ameadment should come in the Honourable Mr. Innes’
amendment I should be prepared to accept it.

Mr. S. C. Shahani: BSir, I am omitting that part of my amendment
which relates to Imperial Preference, that is to say, part (3). I am also
omitting that which relates to the Sea Customs Act, that is, part (5).

Mr, President: I am not asking what the Honourable Member is

omitting. * I am asking where the amendment comes in the amendment of
the Honourable Mr. Innes.

Mr. S. C. Shahani: I seek then to suggest that clauses (a) and (c) of the

amendments of the Honourable Mr. Innes be replaced by my clause (a).
Then -

Mr, President: I will allow the discussion t:o proceed on the amendment
moved by Mr. Seshagiri Ayyar in that case.

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
8ir, in the first instance, I think the House would like to express its appre-
ciation of the handsome manner in.which the Honourable the Finance
Member has recognized—as a matter of agreeable surprise—that in this
House at sll events we are not all irresponsible fire-eaters but are occasion-
ally prepared to take a reasonable view of things. I hope others outside
this House whether in the press or elsewhere will share those opinions.
Government is prepared to go as far as it may in the present circumstances
and we in both the parts of the House, I believe, are agreed that no
obstructive tactics should be adopted by which what the Government is
prepared to concede may be nullified. At the same time one does feel
and one is bound to press that the amendments, more than verbal, that
have been moved by Mr. Seshagiri Ayyar are necessary in the interests
of the situation. Recognizing that Government cannot afford to be more
than general in its acceptance of the principle of protection and folloméng
up that desire, T think these amendments are more than necessary. Read-
ing the Honourable Mr. Innes’ amendment, one thought that Mr. Seshagiri
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Ayyar and his friends in the minority of the Fiscal Commission. had
scored a point, because when Government accepted the principle of *‘ pro-
tection with discrimination '’ and omitted the words ‘‘ along the lines of
the Report ** about which there was a great deal of ununderstandable dispute
between the majority and the minority—I say, one thought that Mr.
Seshagiri Ayyar and his friends had scored so far. The moment, however,
any details are gone into, even in the way that Mr. Innes’ amendment
attempts the Government’s object is, to some extent, nullified. As Mr.
Shahani has pointed out, by accepting the principles laid down (they sdre
more than principles, for they are details) in paragraph 97 of the Report,
you will be really handicapping the Tariff Board that is to come and not
giving them the free hand which they should have if they are to direct our
deliberations in the way that they ought to. For these reasons, and without
going further into details and confusing issues that have been gratuitously
imported into the consideration of this circumseribed Resolution and the
amendment of the Honourable Mr. Innes, I should press the Government
? reconsider the position and agree to the suggestions of Mr. Seshagiri
yyar.

Sir, the issues have been confused. One of them is the so-called agri-
cultural issue which is looming somewhat large in our deliberations. I
come from an essentially agricultural province, more agricultural I believe
than any other in India. Bengal has its own problems. Bengal is however
fairly ‘* protected '’ in economic and industrial matters or shall I say
s great deal of ‘' free trade '’ is there. Its interests on the Fiscal Com-
mission were entrusted to the care of an European merchan§ no doubt a
prince among them, a Marwari merchant, a very successful merchant,
and also a Parsi Professor of Economics. Whoever was responsible for
the framing of the personnel of the Fiscal Commission never thought that
Bengal might have its own point of view to be put forward by its own re-
presentatives. Be that as it may, Bengal has its point of view essentially
agricultural as it is. The lower middle classes of Bengal have been and
are largely agricultural in the villages. I am one of them, sometimes a
labourer of the stamp of my friend, Mr. Shahani. But agriculture has
not solved her problems and Bengal wants to be and must be increasingly
industrial. It has no other salvation in the near future. Whatever the
reasons may be, the lower middle class in Bengal will not take with that
zeal to agriculture that will ensure anything like success in life. Unlike in
the past it is taking gradually more, however, to industrial and mechanical
life. We have more than a promise of that in my Province in the same
way as I think they have in the Punjab in spite of what Sardar Sahib
Gajjan Singh and Mr. Townshend have told us. I had been recently to the
Punjab and I found quite appreciable industrinl awakening there along
with commendable educational progress all round. Industrial conscious-
ness is coming over the whole of that province which will soon enable its
inhabitants to take their place in the industrial life. With its Hydro-
eiectric and other schemes and promising water power the Punjab will
take care of itself. I believe that there can be no gainsaying the fact
that even in the Punjab the agricultural interests will not be inconsistent
with industrial interests. Certainly, in Bengal that is not going to be
the case, and that is rot the case. KEven with regard to agriculture itself,
if what is called scientifie agriculture is to come, is not that another form
9% industry, How can agriculture and industry be dissociated like that?
'We want cheap clothes no doubt—to talk of one only of the many narrow
issues raised. We want here protection not only against Lancashire and
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Bombay and Nagpur, but I am afraid sometimes against Clive Street
also. We have a representative of it in the House—he is not here, but
he is listening to me quietly from a distance in the corridor. We want
protection against some of our own so-called swadeshi workers who are
piling up the prices of cloth above their intrinsic value. We want pro-
tection against all these, and who knows that the Tariff Board is going
to give the cloth industry any protection of the kind that cloth dealers
are hoping to have? It may give protection to yarn, or to some other
branch of the cloth industry, but the finished cloth industry is not likely
to have much consideration. Therefore, by raising these false issues let
us not get away from the real point. An important advance has been
made. We have to be thankful for the smallest of small mercies, and if
a man from Mars came to-day and found that we were congratulating
ourselves and the Government upon the fact that after near upon two
centuries of British rule here we are in a very patronising way told that
the fiscal policy of Government ‘‘ may legitimately be directed towards
the fostering and the development of industries in India ’', he would be
more than astonished. Why, that is a common-place, that is, obvious in
any country. But we have to accept that small mercy and be thankful.
I am not therefore prepared to risk that mercy by moving amendments
that may not be acceptable to the Government. For fifty years, certainly
for 87 years since the Indian National Congress came into existence, the
better mind of India has been asking for protection in some shape or other.
Are we now going back upon that? Government is prepared to concede
it in some sHape, and to concede, in Sir Basil Blackett’s language, that
we are now to be masters in our own house so far as fiscal policy is
concerned. This is another reason for thankfulness. And there is a third.
The Honourable Mr. Innes made a statement which must not be lost sight of,
namely, that we are perilously near to taxation limits, we have been urging
this long and anything that will get rid of further direct taxation is wel-
come. The way in which Mr. Innes’ amendment has been framed, even
when amended by Mr. Seshagiri Ayyar, will not bar those other aids to
industrial development that many of my friends have referred to. But
protection should be placed in the forefront of our programme, and that
is why I believe Mr. Seshagiri Ayvar is wanting to move the amendment
in a pointed manner and that is why I believe the Government ought to
accept it. I do not want to labour points that have already been dilated
upon, but I want to make it quite clear that whatever class versus class
differences may be, whatever province versus province differences may be,
whatever other differences may be, the country is fairly united that some
protection of the kind that has been indicated is necessary, not alone in
the interests of industry but also in the interests of agriculture which must
go hand in hand together. If protection is really bad for agriculture I
should not have it at any price. These considerations commend the amend-
ment of the Honourable Mr. Innes, subject to the further amendment of
Mr. Seshagiri Ayyar, vo most of us. If Government saw its way to accept
Mr. Jamnadas’s original motion and added clause (d) of the Honourable
Mr. Innes’s smendment to it, the object of the Government and ourselves
would have been better attained. Mr. Jamnadas’s Resolution is fairly
general. Tt covers nearly all the ground covered by clauses (a), (b) and (c)
of the Honourable Mr. Innes’s amendment. If it is permissible to do s,
I should recommend that Mr. Jamnadas’s Resolution shall stand and be™-
amended by addition of the Honourable Mr. Innes’s amendment, clause (d).
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so that the whole object aimed at by Mr. Jamnadas and the Honourable
Mr. Innes whiah is also our object, so far, may be achieved.

The Honourable Mr. C. A, Innes: It will be convenient if at this stage
1 explain the view of the Government in regard to Mr. Seshagiri Ayyar’s
amendment. I do not propose to refer to Mr. Shahani’s speech except
o say that that speech illustrated a danger which I think is a real one.
Il every one here to-night worded the Resolution so as to embody his
own particular brand of protection, every one of us in this Assembly
would have his own Resolution, and we should never come to a finish at
all. In this very difficult matter I say that there must be a reasonable
spirit of give and take and that being so I hope Mr. Beshagiri Ayyar
will withdraw his smendments. I must confess that I listened to Mr.
Seshagiri Ayyar’s speech with a certain amount of disappointment. He
said that the Government had made only ‘a grudging advance. He said
that'we had so,worded our Resolution that it was open to misconstruetion
and misunderstanding. Sir, on my part, I may say that I do not think
that any reasonable man reading my Resolution can misunderstand it at
all and I say that if there is any misunderstanding it must be a wilful
misunderstanding. The first clause of my Resolution has been attacked
on the ground that it does not bring in the word protection. It has been
suggested by Mr. Seshagiri Ayyar that under cover of this clause I am
probably referring only to other methods of giving assistance. Sir, Mr.
Seshagiri Ayyar, when he made those remarks, entirely overlooked the word
‘ fiscal.” I say that the fiscal policy of the Government of India may legiti-
mately be directed towards the development of industries in India. Sir
Deva Prasad Sarvadhikary accuses that as being a patronising reference
to India. It is nothing of the sort.. What is the point of that clause.
Surely this House will give us credit for the fact that every line of this
Resolution has been most carefully thought out and the reason why clause
(a) of the Resolution has been worded like that is to mark the transition,
the profound transition from a purely revenue tariff to a tariff which
is directed to other objects and that is why the Resolution has been worded’
in that way. I come to clause (b). Here again Mr. Seshagiri Ayyar sayvs
. tkat clause (b) has been so worded so as to give people the idea that we
propose for ever to keep on the cotton excise duty. Nothing of the sort.
I explained at the very greatest length in my last speech why we had
put in thi# reference to the financial position. I explained that it would
not be honest for us to pretend that in the present state of our finances
we could pledge ourselves to take off the duties referred to by the Fiscal
Commission and that is why I put in particularly the words ‘ the present
dependence.’ We are not discussing the question of cotton excise duties
al all in this Resolution. It has nothing to do with this Resolution. All
we are discussing is whether or not this House is to admit the principle of
protection.  That is the whole point. Again we come to clause (d). Mr.
Shahani has found all sorts of dangers, all sorts of dishonesties on the part
of the Government of India in this reference to the safeguards in para-
graph 97 of the Indian Fiscal Commission’s Report. Mr, Seshagiri Avvar
suggested that because I made a reference to paragraph 97 I must have
had in my mind a reference to paragraph 101. I had no idea of the sort.
Any one will see, as Sir Basil Blackett has pointed out, that this sug-
gestion that the Tariff Board must have regard to these safeguards is a
perfectly reasonable suggestion. No Tariff Board considering questions of
iMis kind ecould avoid paying regard to the considerations mentioned in
paragraph 97 of the Fiscal Commission’s Report. As I pointed out in
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my last speech, all that paragraph refers to is the doctrine of comparative
advantage. Can Mr. Shahani or any one in this House suggest any better
criterion than that? I downot think I need say more. We have on this
side made a fair and even generous advance in order to meet the wishes
of this House and the wishes of the people of India. I do not think that
it is generous on the part of the House that it should make small and
niggling amendments in the wording of my Resolution. As I have said,
every line of this Resolution has been most carefully thought out and
J must ask the House to accept that Resolution as it stands. I am
afraid thet if Mr. Seshagiri Ayvar presses his amendments then I must

oppose them and the responsibility will not be mine. Sir, I oppose the
amendments.

Dr. H. S. Gour: 1 move that the question be now put.

Mr. President: The question is that the question be now put.
The motion was adopted.

Mr. President: Amendment moved:

“ That in the amendment moved by Mr. Innes in clause (@) the words ° may

legitimately * be omitted and that the words ‘should be based on protection and
skould * be inserted in their place.”

The motion was negatived.

Mr. President: Further amendment moved:

“ That the words in clause (&):

*and to the present dependence of the Government of India on import, export and
excise duties for a large part of its revenue”’ be omitted .’

The motion was negatived.

Mr. T. V. Seshagiri Ayyar: Having regard to the fate of these amend-
ments I do not press the other amendment.

Mr. President: Further amendment moved :

“ That in clause (c) the words ‘and to the safeguards suggested in paragraph 97
oi the Report of the Fiscal Commission ' be omitted.”

The motion was negatived. N

Mr. P. P. Ginwala (Burma: Non-European): Sir, somehow to-day I
do not feel the least enthusiasm over the subject which is being debated,
for by what I can see there is very little ground on which there is
really much controversy. The points that are under debate are really two
as the Honourable Mr. Innes has more than once pointed out. Is India
I committing itself to the principle of protection? That is one point; and
the second point is—if it is going to commit itself to the principle of pro-
tection—does she wish that part of the machinery to give effect to that
principle shall be the constitution of a Tariff Board?

Now it was said this morning,—and I think it is believed by most
Honourable Members,—that to-day we are -burying the policy of free
trade. and that we are giving it a decent burial with the Honourable Mr.
Inpnes as one of the principal pall bearers. But the question that I
should like answered ‘s this. If free trade is dead to-day, and it is going to be
buried in a few minutes, has protection really come to stay? Now Igm
rot very sure that the way we are proceeding about it to-day leads me 1o
think that protection, even if a Resolution approving of it is passed by this
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august Assembly, is going to stay for ever. I see o indication of any
element of permanence in the proposition that has been made either
by my friend, Mr. Jamnadas Dwarkadas, or the amendment moved by
the Honourable the Member for Commerce and Industries. For what
does it amount to? We pass a Resolution that the future fiscal policy
cf India shall be on the lines of protection. We then say that we should
constitute a Tariff Board to give effect to it. But what is there which
gives any sanction either to the first Resolution or to the second Resolu-
tion? What is there to prevent this policy being set aside by a subse-
quent Resolution of this House, and what is there to prevent this Board
being also wiped out by a subsequent Resolution of this House? Now, Sir,
the point that concerns me most is this,—if we are going to embark
upon a policy which is going to break with the past wholly and which
is going to inaugurate a new era, the House must safeguard itself against
fiuctuations of political views in this Assembly and outside. I am not in
a position to.suggest how this House is going to accomplish that; but
I venture to think that the mere passing of these two Resolutions will
not ensure that permanence which is essential to the growth of this
fiscal policy on which this House is about to embark. It is alsc necessary
that some legislative provision be made by this House by which this
House pledges itself, so far as itself is concerned, to adhere to this policy.
Unless this is done I do not consider that we should be wise in venturing
upon this policy, for there are no precautions taken against its reversal
at any time. I put the question in this way. Take the Tariff Board.
The Honourable Mr. Innes says, the Board shall come into existence and
shall remain in existence for a year.

The Honourable Mr. 0. A. Innes: In the first instance.

Mr. P. P. Ginwala: Of course in the first instance for a year. But
we do not know what is going to happen to that Board at the end of
the year. Many of us may not be here at all to hear the fate of that
Tariff Board. It is not merely a bogey I am raising; it is a real fact
that you have got to reckon with. If our friends outside the Council who
have kept out of it change their minds, as they are about to change, we
hope, you may be certain that this would be one of the election cries—
and it must be an election cry—as to whether the Honourable Mr. Innes
with his Tariff Board and we with our support should be allowed to come
back to this House or not. I venture to submit, Sir, that before any
violent changes are 1nade in the policy of the country, sufficient provi-
sion must be made to ensure its permanence, and I submit, that this is not
the way to do it. I have said before in this House, and I have not
changed my opinion since, that I am a protectionist to the core; but

-1 do not wish to be a protectionist to-day and be changed into a free-
trader by the sheer brutal force of votes next year. That is the thing we
have got to guard against. (An Honourable Member:  There is no
danger of that.”’) There are gentlemen here who are so sanguine as to
suppose that there is no danger of that. Well, I foresee the danger myself,
though it is not that I wish that the House should not embark upon
this policy of protection. That is not my wish. My wish is that some-
thing more tangible than a mere Resolution should come from the Gov-
etnment, 8o that at least for a reasonable period we are committed to this
policy of protection.

Then, Sir, t_vith ljegsrd to the constitution of the Board. Now I am
not a great believer in any bureaucratic form of Government.
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The Honourable Mr. A. C. Chatterjee (Education Member): Nor do
you believe in a democratic form of Government.

Mr. P. P. @Ginwala: My Honourable friend says, that I am not suffi-
ciently a democrat. But there is this to distinguish real bureaucracy
from real democracy, that the bureaucracy will not improve nor is willing
to improve upon somebody else’s ideas. Democracy has this affliction
about it, that it wants to improve everybody and it wants to improve
upon everybody else’s ideas. This being so, let us consider whom we should
prefer. What would happen if democracy prevails and this prineiple of election
is adopted in the constitution of the Board ? Those Members who are elected
by the House will be subject to the influence of the House. We cannot
get away from that fact; we need not disguise it. They must come under
the influence of the House. Again the House itself, in its turn is bound
to come under the influence of the outside world. This will not be so
in the case of the bureaucracy and I submit, that in the conflict between
these two principles and under the peculiar circumstances of this case,
I would prefer the bureaucracy and confer on it the power of determining
the constitution of the Board. But, Sir, I would go further. I am
not impressed by the fact that the mere passing of a Resolution constitu-
ting this Tariff Board is sufficient. If this Board is to be constituted it
should be a statutory body, constituted by an Act of this Legislature, and
that its duties as far as possible should be defined. I object to treating
the Board merely as an advisory body. For in the end it may come to
this, that it may advise as much as it likes the protection or otherwise of
a particular industry, but if its advice is to be submitted to the opinion of
the whole House, I venture to submit, without meaning any offence to
this House, that that advice will not more often than not be examined
on its own merits. There are always political forces at play, under
whose influence the advice is bound to come. If their advice is to be
subjected to the scrutiny of the House on each occasion, it would be better:
that the advice had better not be tendered. We have seen, and it is a
legitimate exercise of our powers—we have seen on many occasions how
much we have got a tendency to doubt to scrutinize and amend the
reports of all Select Committees. That I say is legitimate in legislation,
but when one comes to the examination of an important department of
business, the examination should be from a business, and not from a political
point of view as would be the case, if it was undertaken by this Assembly.
I maintain that is a thing to be avoided, and if the Honourable
Member for Commerce is desirous that this Tariff Board should be a
really live Board with possibililies in itself of doing good, it should be a
slatutory Board exercising statutory authority, by which this House and
the outside worid may be bound for a reasonsble period of time. There
is another point. In the elements of permanence to which I referred
there is the attitude of one gentieman, the gentleman who sits in White-
hall with a big stick in his hand over the heads of my Honourable friends
on the Treasury Benches; we have heard nothing at all as to what his ideas:
and intentions are and what he means to do. (Mr. Jamnadas Dwarkadas :
‘ He has no voice.”’) We think he has got no voice, but I should like to
have an official statement made that he 1s going to give up this big stick
in his hand so far as this aspect of administration is concerned. I have
heard nothing about it. I should like to hear from the Honourable the
Commerce Member what is the position of this gentleman going to be._
with regard to any Resolution that this Assembly may pass to-day. We
have been just told by the Honourable the Finance Member, that Members
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of the Government have got very little scope for the expression of personal
opinion; we know it and we feel it pretty often; but we want really to know
what is the official information on this question. Is this gentleman
going to take his legitimate position in the machinery of the Govern-
ment of the country, or is he going still to persist in interfering with our
affairs when his interference is not required? I put a plain question to
the Honourable Member for Commerce and I shall expect a plain answer.

Sir, these are some of the few matters which have rather made me
feel some anxiety about the future fate.of the policy we are adopting by
the Resolution which is before the House. It may be that I do not under-
stand economics in the way in which my Honourable friend to my right
(Mr. 8. C. Shahani) claims to do, but I think I am entitled as much as
aryone else to know from the commonsense point of view what our

rosition is going to be hereafter; whether if free trade is dead protection
has come to stay?

Mr. Jamnadas Dwarkadas: Sir, we have now before the House my
own Resolution and as against that the amendment of my Honourable
friend, Mr. Innes. We have heard speeches from many Honourable Mem-
‘bers, some supporting the Resolution, others supporting the amendment,
and others criticising toth; and I am called upon now to exercise my right
.of replying to the debate that has followed my moving this Resolution. I
shall try and take my Honourable friends one by one. I shall deal with
Government last. I shall first take my Honourable friend, Sir Campbell
Rhodes, one of my esteemed colleagues on the Fiscal Commission. I must
st once say that with the exception of one point that it seemed to me he
made, my Honourable friend, in spite of differences of opinion—and I still
reaintain that they are small differences—has treated me more or less fairly;
but I must insist on telling him something about one point that it seemed
to me he made, and that was to the effect that considerations of racial
hatred had shown themselves in the conclusions at which we arrived. Now
I at once deny the charge. I deny it

Sir Campbell Rhodes: On a point of explanation, Sir, may I assure the®
Honourable Member that those were not my remarks? I referred to evi-
dence given before us, but to any action in the Commission itself.

Mr. Jamnadas Dwarkadas: I am glad, Sir, that my Honourable friend
has explained his pasition. But even on behalf of the witnesses themselves
I am not prepared to admit the fact that they were moved by racial con-
siderations in desling with this question on which tke voice of India had
spoken long, long before this House ever ventured to take the matter into
consideration. It is a question that has been digeussed on its own merits
by every one who has discussed it, and I refuse to believe that any one
of all the witnesses that came to give evidence before the Commission
introduced the element of race in putting forward his views before the
Commission. Then my Honourable friend made another point and said
‘that I maintained the position that when India became self-contained
famines would disappear. I was surprised to hear that from my Honour-
alble friend. I never for & moment maintained that. In a limited sense,
so far as the necessitics of life are concerned, I do believe that India can
reach a position of heing self-contained, and it will reach that stage if
proper encouragement is given to industrial development in this country.
@ far as famines are concerned, I maintain that if pressure on land is_
diminished by a portion of the people who now belong to the agricultural
ciags diverting their energies to industrial labour, then it is likely that the
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resisting power of the people will increase and they will be able to bear
fumines more than they have hitherto done. With regard to the other
points referred to by my Honourable friend, I have nothing to say. He
kas presented his own point of viéw, but fundamentally I find that there
is an agreement between us so far as the general conclusion with regard
to protection is concerned. Now, I must come to my Honourable friend,
Mr. Joshi. Believe me, Sir, I never expected that my friend, Mr. Joshi,
who is supposed here to represenf the interests of labour of the poorer
classes of the community, not by election but by nomination of the Gov-
ernment, would ever put forward views that would be most detrimental
to the interests of the poor classes. 1 was wondering what it was that
had influenced Mr. Joshi's views so as to enable him to present a case,
pretending of course that it was a case for the poorer classes, but which
was most detrimental to the interests of the poorer classes. I was wondering
what it was that had influenced him. (Mr. N. M. Joshi: ‘‘Have you found
out?”’) And it then dawned on me that perhaps his going to Washington
and Geneva nominated as he was by the Government of India to represent
the cause of labour had perhaps removed him to a large extent from touch
with the poorer population here and had brought him in the midst of the
surroundings of those pleasant labour gentlemen of other foreign countries
whose views on the question as to whether India should have a policy of
protection or free trade would not be acceptable to any portion, to any
class of people belonging to this country. We know that the people who
would most resent the adoption of a policy of protection would be perhaps
the class which seems tc have influenced my Honourable friend, Mr. Joshi's
views. I want to assure Mr. Joshi this, that if I had not known him I
would have for a moment thought that he was here representing the views
either of Lancashire lasbour or of Lancashire merchants and that he was
‘not in any way advocating the cause of our country. (A4 Voice: ‘““No, no.")
I am entitled to my view. I find fault with his judgment, not with his
m-otives; but believe’ mc, Sir, that it has really pained me to feel that
*Mr. Joshi’s prejudice against capitalists goes so far as to make him use
this momentous occasion for emptving himself of the hatred that, it seems
to me, he has generased in his breast against these ‘‘ wretched classes ™’
I hope Mr. Joshi will realise that the country is much greater than any of
tne classes that constitute this country. I hope Mr. Joshi will take a leaf
. from the book of his own late leader Mr. -Gokhale, and make up his mind
to study the speeches and writings of that great respected leader and try
to give something of his views both to the people and to the Government
which of course will be to the advantage of this country.

Then, Sir, I come to my Honourable friends from the Punjab. Both
my friends from the Punjab, Messrs. Townsend and Bardar Bahadur
Gajjan Siogh seem to imagine that an adoption of the policy of protec-
tion will hurt the interests of the agriculturists. Now I do not want to
go into the detsils of their arguments, but it seemed to me when my
Honourable friend, Sardar Bahadur Gajjan Singh was arguing, that he
was arguing against himself. He maintained that if industries were set
up in this country and if a demand for raw materials increased in this
country, then the agricultural interests would suffer. I could understand
my Honourable friend bringing that argument forward if the Fiscal Com-
mission had recommended that an embargo should be placed on expdPb.
or even that an export duty should be resorted to, but the Fiscal Commis-
gion, as I'Lpointed out in my ogening remarks, has deliberately ?xcluded
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export duties from their recommendations. Now what will be the result
of the establishment of industries here? The demand for raw materials
would increase in this country. Not only that, but a competition would
be set up for securing those raw materials between this country and the
foreign countries. 1 ask my Honourable friend whether the agriculturists
gre going to gain or lose by the existence of that competition? When the
demand is greater and the supply remains the same, do the prices go up
or do they go down? Will it stimulate the agriculturists to pay greater
attention to their crops and increase their production or will it dishearten
them and compel them to give up growing their crops? I personally
believe that the policy of protection, if adopted will not compel the agri-
culturists to suffer in any way, but it will bring greater prosperity to
them. But apart from that, even to-day we realise that the pressure on
land is so great and so many more men than necessary are engaged in
agriculture that there is an insistent demand to provide for them in their
spare moments facilities for resorting to cottage industries like handloom,
and so on. If we draw & ceriain number of people, a very small fraction
of the population for industrial labour, even then, I submit, there will be
a large number of people left who will be required to pay attention to the
carrying on of cottage industries in the villages.

Then lastly, I come to my Honourable friend, Mr. Shahani. Mr.
Shahani, I think, has attempted to give views which he thinks are bene-
ficial to the interests of this country. He referred fo the question of the
constitution of a Tariff Board and said that the constitution of a Tariff
Board, as suggested by my Honourable friend, Mr. Innes, would not be
desirable and is opposed to the recommendation made by the Minority
Report. 1 admit that that is so, but I will, when dealing with the speeches
of my Honourable friend, Mr. Innes and 'my Honourable friend, Sir Basil
Blackett, deal with this aspect of the question of the constitution of a
Tariff Board. Let me now come to the amendment of my Honourable
friend, Mr. Innes. 1 agree with my Honourable friend, Mr. Seshagiri
Ayyar, that the Government have shown a great deal of wisdom in approach-
ing this question in the spirit in which they have done. I agree with my
Honourable friend, Mr. Ginwala, that in addition to the remarks made in his
personal capacity by the Honourable the Finance Member, a more definite
statement ought to have been made by the Government to the effect that
hereafter the Secretary of State will never interfere in the fiscal policy
of the country when the Government of India and the Indian Legis-
lature are in agreement. I hope my Honourable friend will take the oppor-
tunity of making that statement before this debate is closed to-day. Then,
I said that my Honourable friend had approached the subject in a good
spirit. I maintain that, because I believe, and I think Honourable Members
will do well to keep this in mind, that the present transitional constitution
of the Government of India providés that in all matters in which there is
an agreement between the Government of India and the Indian Legislature,
in those matters alone, so far as the fiscal policy is concerned, the Secre-
tary of State will not interfere. An obstructive attitude on ‘the part of
my Honourable friend, the Commerce Member would have perhaps made
it difficult for us to get the policy of protection in some form or another
adopted in this House. He has made our course easier, and I have reason
to believe that the Government have been able to do so, perbaps because

e present Secretary of State has respected the convention established by
the late Secretary of State and not interfered with the decision of the
Government of India. Now, I wish my.Honourable friend on behalf of
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Government had gone far enough as suggested by my Homnourable friend,
Mr. Seshagiri Ayyar. I believe, for instance, he should not have shirked to
introduce & more definite language in his Resolution boldly proclaiming
the adoption of a policy of protection for this country. I know that he
has done so in spirit. I know that in his Resolution,—whoever reads
it—he cannot conceal that,—he accepts the policy of protection as recom-
mended by the Fiseal Commission. I know also that in the speech that
he has made he has given expression fully to the view that Government
to all intents and purposes have accepted the poliey of protection. But
I wish that nothing should have persuaded him to keep back that bold-
ness which ought to be the characteristic of every Resolution, either when
it is framed by Government or by any Member of this House. However,
as I look more to the substance than to the shadow, I have no hesitation, as
a practical man, in accepting the wording as suggested by him, especially
because he has accepted certain changes which were suggested to him.
Now, coming to clause (b), I labour under the same difficulty under which
my Honourable friend, Mr. Beshagiri Ayyar, laboured. His amend-
ment is lost and I have no right to refer to it. But I want to make it
clear that by accepting the clause—‘‘ the present dependence of the Gov-
ernment of India on import, export and excise duty for a large part of its
revenue,”” we should not be tiken to mean that we have for all time to
come blessed the present method of taxation which is resorted to by Gorv-
ernment. With that reservation, I have no hesitation in accepting that
clause. With regard to the third clause, the omission of the words ** sub-
ject to *’ alters the character of that clause and I feel that the Tariff Board
will be called upon only to pay due regard to those conditions and it will
not be insisted that they should rigidly apply those conditions for all time
and in all cases. If this is the meaning, I have no hesitation in accepting
that. And now, lastly, I come to the question of the constitution of the
Board. I must explain the reasons which led the minority to make the
recommendation which we made. We again were faced with the difficulty
of making some arrangement for the transitional period. TUntil we reached
self-Government, so long &s we have an Executive which is not
responsible to the people, it is very difficult for us to accept a Board which
is nominated by a Government not responsible to the Legisla-
ture. We were faced with that difficulty. We know that there
is no constitutional precedent for such a Board being elected by
Members of Parliament or the Members of a popular House. But no other
country is faced with the difficulty of going through a transitional period,
as we are faced. We have here an irresponsible Executive controlled, as it
were, obnoxiously very often, by the Secretary of State and we have an
elected majority in the House. How are we going to compel the hands
of Government to make an appointment which is acceptable to us? Well,
it i¢ that which led us to make a recommendation that the Board should
be elected. However, I think we should not insist on that being carried
out, especially after the remarks th&t have been made by my Honourable
friend, Sir Basil Blackett. For I am free to admit that, in cases where
that gentleman from Whitehall, of whom my Honourable friend, Mr.
Ginwala, has so eloquently spoken, in cases where he has not continuously
interfered with Honourable Members of the Government, may have be-
haved much better with us. And, as I believe in the dictum that ‘‘ trust
begets trust,”’ I,feel that we shall be acting wisely in showing our tr

and confidence in the Members of the Government and hope that they
will use this trust well and see t.c.) it that the appointment that they make
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on this Tariff Board would be such as would be acceptable to the Members
of this House. And in doing so, I beg of them not to allow ‘‘ foreign
influence to bear upon them. (4An Honourable Member: *‘ Outside influ-
ence.”’) By ‘‘ foreign’’ I mean the influence of the gentleman from
Whitehall who does not know much about India and who continuously
thrusts his finger in everything that is being done by the Government of
Indis. We had a very sad experience in the appointment of the Royal
Commission. I wish I were free to admit, like my Honourable friend,
Sir Basil Blackett, that Government has always been responsive, if not
responsible, to the wishes of the Legislature. Our experience in the
case of the Royal Commission has been too recent and too sad
to cheer us up with that kind of statement. But we hope, at
any ‘rate, so far as fiscal matters are concerned, we shall have no inter-
ference from that gentleman from Whitehall and that we shall be
masters in our own house and that we shall be left to decide matters
as we like ourselves. But 1 may also warn the Government that, if
they do not use the trust well in this matter, they will find it difficult
to deal with this House in other matters, because they have got to
deal with this House on every question and, once it is shown that
the trust is misplaced, which I hope it will never be, then this House knows
how to deal with the Government in questions that will come up to us for
discussion in future. So, to all intents and purposes, I am prepared to
accept the amendment of my Honourable friend, Mr. Innes.

And, last but not the least, I want to touch one of the srgumenhs that
has been advanced.

Mr. President: I cannot let the Honourable Member advance a new
proposition.

Mr. Jamnadas Dwarkadas: This is not a new proposition. I will
kring my remarks to a close, Sir. Mr. Ginwala complained that, while
we were busy burying free trade, he did not know whether the new House
would not bury protection. I do not think that the new House will do
that. I do not think that any new House is going to bury protection for
a long time to come. But, if it does so, none of us is bureaucratic enough
to question the power of the Legislature in this country to bury any policy
that this House is' launching upon.

Sir, before I sit down, I want again to express my gratitude to the
Government that, although not quite fullv, at least in spirit they have
largely met in this instance the desire of the Legislature. I feel as if I
could say to my Honourable friend, Mr. Innes, that the long-lost brother
has after all come back to the fold, that the policy which India has insisted
on for a long number of years in the interests of this country, to which
Government at the dictation of Whitehall turned a deaf ear, is accepted
by Government, and I agree with Mr. Innes that it is an epoch-making
proposition and that we are starting a new era in this couniry. I repeat
that it seems to me that, if this Resolution is accepted, it will be a red
letter day in the history of this country and I may take, if I may be per-
mitted to do so, legitimate pride in the fact that I had the honour to
initiate this: discussion.

The Honourable Mr. 0. A. Innes: Sir, I think that Mr. Jamnadas has
exhausted my time as well as his. own and therefore I will not detain the
House for more than 8 moment. Mr. Ginwala appeared before the House
in his usual impersonation of a doubting Thomas. He wanted to know
what is the good of our passing a Resolvfion of this kind? He pointed

-
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out that that policy, even though we approved it to-day, might be upset
by the Assembly of this time next year. Well, Sir, I can give him one
answer to his question. The use of passing this Resolution which I have
put to the House is this, that it pins down at any rate the Government
of India to that policy. Mr. Ginwala also stated that he was a democrat.
I must confess that, when I heard his views about the Tariff Board I
felt very much inclined to doubt that statement. He apparently con-
templates a Tariff Board with Statutory powers over and above the Indian
Legislature, a Tariff Board which is empowered to fix rates, a Tariff
Board which is beyond ecriticism by this Assembly. Well, Sir, that may
be a very efficient Board but it is not democracy, nor, Sir, is it the sort
of Board that I should agree to appoint. One more point and I have
done with the Honourable Member from Burma. He challenged me to
say what action His Majesty's Secretary 6f State for India would take
in regard to my Resolution, if it is passed by the House to-day. Sir, the
only answer that I can give to that question is this, to refer the Honour-
able Member from Burma and other Members of this House to para-
graph 33 of the Joint Select Committee's Report, and to the Despatch of
the 30th June 1921, in which Mr. Montagu, on behalf of His Majesty’s
Government at Home, accepted the principle recommended by the Joint
Committee. Sir, Mr. Jamnadas’s speech ended in a note of harmony.
Mr. Jamnadas ended up his speech by saying that he was prepared to
accept my amendment. I hope, Bir, that the whole House will adopt
the sames attitude in regard to this amendment. Only time can show,
Sir, whether we are wise or not in the decision we are taking to-day, but
1 have one thing to say. We have adopted this policy and, as far as the

Government of India are concerned, we are determined to carry it out in
earnest.

Mr, President: The original question was that:

‘“ This AssemlLly recommends to the Governor General in Council that a policy of
Protection be adopted as the onme best snited to the interests of Indias, its application
being regulated from time to time by such discrimination as may be considered

recessary by the Government of India with the consent and approval o; the Indian
Legislature.” ‘

Since which an amendment has been moved to substitute the following
after the words ‘* Governor General in Council '*:

‘“ (a) that he accepts in prin‘c:rle the proposition that the fiscal policy of the Gov-

ernment of India may legitimately be directed towards fostering t.Eg development cf
industries in India;

(b) that in the application of the above principle of protection regard must be had
to the financial needs of the country and to the present dependence of the Government
of India on import, export and excise duties for a large part of its revenue;

(c) that the p:inciple should be applied with discrimination, with due regard‘tn

the well-bein oF the community and to the safeguards. suggested in h 97 of
tbe Report of the Fiscal Commission; gu 88 parsgrep °

(d) that in order that effect may be given to these recommendations, a Tarifi
Board should be constituted for a period ngt exceeding one year in the first instance
tkat such Tariff Board should be purely an investigating and advisory body and should
consist of not more than three members, one of whom should be a Government official,
but with Fower, s]‘.;giect to the approval of the Government of India, to co-opt other
members for particular inquiries.” ’ '

The question, is that that amendment be made. -

. N
The motion was adopted.
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Mr. President: The question is that the Resolution, as amended, be
adopted.

Sir Montagu Webb: May I, at this stage, make a slight verbal ampli-
fication, namely, the addition of the word ‘‘ Indian ’’ before the words
‘‘ Fiscal Commission?’’ The Report of the Fiscal Commission, I have
‘been told, is going to mark an epoch in the great Free Trade controversy,
and I should like the name of India to be associated with it.

The Honourable Mr. O. A. Innes : I have no objection; Sir.
Mr. President: Further amendment moved:

*“ That before the words ‘ Fiscal Commission ’* in sub-section (c), the word * Indian ’
‘be inserted.’’

The motion was adopted.

Mr. President: The question is that the Resolution, as amended, be
-adopted.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
17th February, 1923.
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